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MR. DEPUTY CHAIRMAN
is :

: The question

'That the Bill be passed." The

Motion was adopted.
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THE MAJOR PORT TRUSTS
(AMENDMENT; BILL, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP
PING (SHRI PRANAB MUKHERIJEE)

SHRI KALYAN ROY (West Bengal) : Sir,
the senior Minister must speak.

AN HON. MEMBER : The senior Minister
must speak now.

THE MINISTER OF STEEL AND MINES
(SHRI K.D. MALAVIYA) : Whal is wrong
in that ?  The next time I will ask my Deputy
Minister to speak.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AI'AIRS (SHRI OM METHA) : Sir, the
honourable Member should not have insulted
the Deputy Minister, Shri Pranab Mukherjee.

SHRI PRANAB MUKHERIJEE : Sir. I beg
to move :

"That the Bill to amend the Major Port
Trusts Act, 1963. as passed by the Lok
Sabha, be taken into consideration."

Sir, the three m ;jor Ports of Bombay, Calcutta
and Madras are governed by three separate
Acts, namely, the Bombay Port Trust Act,
1879, the Calcutta Port Trust Act, 1890 and the
Madras Port Trust Act, 1905 respectively,
while the remaining ports of Marmugao,
Cochin, Vishakhapatnam, Kandla and Para-dip
are governed by the Major Port Trusts Act.
1963. Excepting for an addition in 1958, the
three Acts applicable to Bombay, Calcutta and
Madras Ports were last revised in 1951. The
question of having a comprc-Lve new
enactments repealing the three Acts came up
for a detailed consideration before the Major
Port Trusts Act was enacted in 1963. However,
as a comprehensive legislation coveting the
three Ports would have involved delay, the Act
of 1963 was not applied to Bombay, Calcutta
and Madras. Later on, a Major Ports
Commission was constituted in 1968 by the
Government to make a comprehensive study of
the major Ports in the country. In its
Report, the



143 The Major Port Trusts

[Shri Pranab Mukherjee] Commission went
into the matter of legislation for the major
Ports in the country and observed :

"There are wide differences in the pro-
visions contained in the Acts of the three
major ports themselves and those contained
in the Major Port Trusts Act of 1963. The
Commission considered that, as the three
older Acts have become out of date in the
present conditions in respect of several
provisions, it. is advisable to bring about a
measure of uniformity for the governance of
all the major ports. The Act of 1963 being
recent contains several flexible provisions
and gives liberal poweis to the Port Trusts in
respect of financial matters and powers to the
Central Government to frame regulations.
The Commission has reached the conclusion
that the balance of advantage lies clearly in
applying a uniform legislation to all the
major ports for which the Act of 1963 can
serve as a basis."

The recommendations of the Major Ports
Commission have been considered carefully by
the Government. The Port Chairman and the
Port Trusts of Bombay and Madras and the
Port Commissioners of Calcutta have agreed to
the extension of the Major Port Trusts Act,
1963, suitably to these three Ports as well.
Experience has also shown that the Major Port
Trusts Act of 1963 had generally met the
requirements of the administration and it is,
therefore, proposed to extend the Major Port
Trusts Act of 1963 to the three ports of
Bombay. Calcutta and Madras. Suitable
provisions have been made in the Bill. On the
application of the Major Port Trusts Act, 1963,
to the three old Ports, the following important
results will ensue :

Section 111 of the Major Port Trusts Act,
1963 enables the Central Government to issue
directions to the Port Trusts on questions of
policy. No such power existed in the three
older Acts. The Major Ports Commission,
which considered this matter, recommended
that the Government should have the power to
issue directions on questions of policy. Though
no occasion has arisen so far to exercise this
power in respect of any of the Ports governed
by the Act of 1963, it is felt that
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the existence of such a provision in the statute
is advisable. The Port Chairman of the three;
Ports, the Port Trusts of Bombay and Madras
and the Port Commissioners of Calcutta have
accepted this suggestion.

Many provisions in the three Acts governing
Bombay, Calcutta and Madras are rigid, such
as statutory limits to financial powers to be
exercised by Boards and Chairman, The Major
Port Trusts Act, 1963 makes flexible
provisions for fixing financial powers of
Boards by orders of the Central Government.

The Act of 1963 also provides for delegation
of powers and duties conferred or imposed
upon the Board by or under the Act to the
Chairman and of the powers and duties con-
ferred or imposed on the Chairman by or under
this Act, to the Deputy Chairman or any officer
of the Board subject to such conditions and
restrictions, as may be specified® with the
approval of the Central Government,

Suitable saving and transitional provisions
are included in the amending Bill to provide
for the following matters :

The Madras Port Trust Act will 1)c repealed
wholly on the application of the Act of 1963 to
the Madras Port. It will not, however, be
possible to repeal the whole of the Bombay
Port Trust Act and the Calcutta Port Act, on
the application of the Act of 1963 to the
Bombay and Calcutta Ports, as they contain
some provisions for {he purposes of municipal
assessment of the properties of the Port Trusts.
As the subject matter of these provisions falls
within the State field, Parliament is not com-
petent to repeal them. It is proposed to repeal
the provisions of these Acts except those
relating to municipal assessment and
provisions connected therewith.

The Act of 1963 should be applied to the
three ports of Bombay, Calcutta and Madras
without dislocating the functioning of these
ports. The rules, regulations and byelnws made
for various purposes under the Ads governing
the three ports and in force on the date of
application of the Act of 1963 to these ports
shall be deemed to have been made under the
corresponding ptovisions of the Act of 1963.
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The Port Trust of Madras and the Calcutta
Port Commissioners are due for reconstitution
from 1st April. 1976 while the Port Treat at
Bombay is due for reconstitution from Ist
April. 197") under the respective Aei . It is
proposed that these bodies should continue to
function till they are reconstituted. The
intention is that as soon as possible after the
Act of 1963 is extended to the three ports' Port
Trust bodies should be reconstituted in
accordance with the provisions of the 1963 Act
as being amended.

The Mijor Ports Commission has observed
that there should be uniformity in the statutory
period for which the Ports assume responsi-
bility for the safe custody of goods entrusted to
them. At present this varies from Port to Port, 5
days, 7 days and 30 days respectively in
Calcutta, Bombay and Madras and as may be
prescribed by regulations under the Major Port
Trusts Act for other Ports. It is proposed to
accept this recommendation of the Major Ports
Commission and specify seven days as the
uniform statutory period of responsibility for
safe custody by regulations under the Act of
1963.

Opportunity is being taken to propose
amendments to some of the provisions of the
Major Port Trusts Act, 1963, in view of the
experience gained n the administration of the
Act of 1963 during the last ten years. I may
make a brief reference here to the more
important amendments.

Clause 4 of the Bill—Constitution of the
Board of Trustees

The Major Port Trusts Act provides for
appointment of not more than 10 persons in the
Board of Trustees representing labour and
different Department of Government and not
more than 12 persons to be elected by State or
local bodies representing commercial shipping
or local interests excluding the Chairman and
Deputy Chairman.

The Bombay Port Trust Act provides for 10
nominee-Trustees specified in the Act and 14
elective-Trustees. That is in all 25 including
the Chairman.

Similarly, the Calcutta Fort Trust Act

provides for 11 Commissioners specified in the
10—13 RSS/ND/74

[13 AUG. 1974]

(Atudt.) Bill, 1974 146

Act including the Chairman and Deputy
Chairman and 13 elected Commissioners,
making a total of 24.

The Madras Port Trust Act provides for 10
Trustees representing Government including
the Chairman and 11 elected trustees, making
a total of 21.

The Major Ports Commission which went
into this question in detail observed as follows

"A study of the composition of the Boards of
the Port Trusts discloses that the Trust
Boards are dominated by user interests.
During the earlier period when the Port
Trust Boards themselves found the finances
for running the Ports and when the demands
of development were also few, the pre-
dominance of user interests could perhaps
have been justified. But with the massive
investments by the Central Government for
the Ports development during the Five Year
Plans the emphasis has changed. The need
for balanced representation of all interests in
the Trust Boards to take care of the
development programmes as well as the
financial objective recommended in this
report, has become urgent.

"Instances have been brought to the notice
where the user interests have resisted effec-
tively the adoption of economic rates against
the advice of the Chairman of the Trust
Boards. Under those changed circumstances,
we consider that the strength of the user
interests in the Port Trust Boards should be
brought down. We suggest that in the case
of the bigger ports, the Boards may
comprise not more than 17 members in-
cluding the Chairman of which eight will be
official members and eight non-officials. For
smaller ports, the total membership need not
exceed 13, consisting of the Chairman, six
officials and six non-officials."

This recommendation has been considered in
detail and it is felt that balanced representation
should be given to different interests such as
ship-owners  (including sailing  vessels),
shippers (including public sector undertakings)
and such other interests as in the opinion of the
Central Government ought to be on the
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[Shri Pranab Mukherjee] Board. It is
proposed that the total membership excluding
the Chairman and Deputy Chairman should not
be more than 19 for the bigger ports of
Calcutta, Madras and Bombay and 17 for other
Ports. Further, in order to give Government
greater freedom and flexibility, the number of
trustees representing different interests will be
subject to variation within the aforementioned
totals; the existing minimum representation for
labour, namely, two 1is, however, being
protected.

The Major Ports Commission has recom-
mended that there should be no bar to an
employee representing labour to be a trustee
on the Port Trust Board, This has been
accepted in principle. Section 19 of the Major
Port Trusts Act provides that—

"No Trustee shall vote or take part in the
discussion of any matter coming up for
consideration at a meeting of the Board or
any of its committees if the matter is one in
which he has any direct or indirect pecuniary
interest by himself or his partner, or in
which he is interested professionally on
behalf of a client or as agent fo> an_. person
other than the Government or a local
authority or a trade union registered under
the Indian Trade Unions Act, 1926."

Accordingly, it is proposed to enlarge the
above provision on the lines of section 14B of
the Bombay Port Trust Act, 1879, which
enables a trustee acting as an agent, officer or
member of an Association formed for the
purpose or promoting the interest or welfare of
any class of employees of the Board, taking
part in the discussion or voting on any matter
at any meeting of the Board of a Committee
thereof. A provision is also being made in
section 6(c) of the Act of 1963 to prevent dis-
qualification i>f such trustees on this ground.

It is also proposed to include the represen-
tatives of public undertakings in the categories
exempted from the operation of the ban under
section 19, as it is proposed to give greater
representation to these undertakings on the
Board.

At present, all powers of appointments of
Chairman, Deputy Chairman and other heads
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of departments vest with the Central Govern-
ment and of others with the Port Trust Board.
The Major Ports Commission has recom-
mended that the appointments of Chairmen,
Deputy Chairmen and General Managers of the
Port Trusts should be done by the Central
Government, and of heads of depart, ments and
incumbents of posts carrying a maximum
salary of over Rs. 2000 by the Chairman with
the prior approval of Government and of other
persons by the Chairman. Government has
accepted this recommendation excepting that
the powers of appointment of heads of
departments and incumbents of posts carrying a
maximum salary of over Rs. 2000 should be
with the Central Government after consultation
with the Chairman. Suitable amendments are
proposed. With these words. Sir, I commend
the Bill to the House.
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MR. DEPUTY CHAIRMAN : You have
sent some notice of the motion but it does not
conform to any of the Rules.
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an amendment.

o] TIHAREAW - fqaw &1 i
faar s, fraa 1 93 fagr oag
o7 A% e AT
aifzr . o v w8 waw AT oAl
CECHIE O £ B i
faar & 741

17§97

F B owWIaz



149 The Mcfjor Pon Trusts

MR. DEPUTY CHAIRMAN : 1 do not
know what you might have done earlier. I can
tell you this much that you cannot send a
motion like this alter the Bill is moved. Now, it
will have to come in the form of an
amendment.

o URATOAY . G2 AT HHEHZ
FOGH A OZ
MR. DEPUTY CHAIRMAN : I have read it.
It is not in the form of an amendment.
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MR. DEPUTY CHAIRMAN : It is not
in the form of an amendment.
st USATEW - 4z gt Ay
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MR. DEPUTY CHAIRMAN : Mr. V.B.
Raju, did you give your consent to be on the
Select Committee. Will you give your consent

to be cm the Select Committee? He does  not
know  anything about it.

HA AAAT |gd g Al AlfEm)

T TIMATIES © AN fAgH FW
#rfsm |

st gaaamfa : fAaw 29 7 7@
fear &

#t Ao dlo AF (we 93N
garr T K @ A @M
AT Al FT FEA § A
FIT AE FIA E
MR. DEPUTY CHAIRMAN : It is very

clear that when the mover shall propose he
shall take the consent of the Member that he-is

willing to serve on the Committee. You have
not taken his consent.

=t TwATnaw - s fafan qE
ZTTT 39 FT ATH F1Z F7 g0 g0 T A0
T &

MR. DEPUTY CHAIRMAN : Not at this
time.
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MR. DEPUTY CHAIRMAN : The motion
is completely out of order.
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I am going
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MR. DEPUTY CHAIRMAN :
cannot transgress the Rules,

You
Mr. Rajnarain,
you cannot transgress the Rules.
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MR. DEPUTY CHAIRMAN :
of order.

It is out
Do you want to speak on this
Bill or what do you want to do? If you
want to speak on the Bill, vou can speak,
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form of an amendment, Not now.
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ready given the ruling.
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MR. DEPUTY CHAIRMAN : Mr. Raj-
narain, yon will have to accept the ruling of
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MR. DEPUTY CHAIRMAN : I know what
the rules are and you just cannot bully the
House. Youcan be verysure of that.

wfFr g & wEAT T

st TwAToEe - e, § 0 a8
w7 Tr a1 & oww awmem wEY



153 The Major Port Trusts

2 @ o9v f& ogm wIw AR
TN ATT § 4g @ | WA a5 A
HOFT @ WIT H OTT AFTE AT FIE
yas Fé fawr om & a7 W
fo saft g € W= W@l B g
WEFT E, A T T qNT AHFIT
Fa & AT F GAT qFA £ AW
A/ 9T TET F AT F WIE AT
g7 % A WA iw ¥ A
FT ATET FT OHFA @ | WAL AL
Mo g, oar ower gar s
=Sy F1 st d wwW FE fRur
CAG UG L EA T CE I B B Al
TIw wr g 4 fF Fw o« ey
F1 faemr & ¥ wE E, T Fd
qYATE AEl 21 WA @AT  REAT
g Wz sfawss § wiFe f=ow¥
r FE MY 92 4L | "7 § Famfy
ST AT I AWl B OFE TEer wrgar
g1 wafer & sy g &
argdt g f& 3@ wwa sErswee
#r dw afw § dfa awr A fF
fer wemere @ & Aw
T gEmw A s ffowwoav

[13 AUG. 1974]

yAmdl.) BtU, 1974 154

AT — €T HIHT WIS A0
%, wafewr W T wIsEo s

a9 |FAT ¢ AT A&

qI437, MI#40 F1 99 F | AqEE[
# y® A3 & & ag @reemr
arfq fafer &1 /e 20 w4
arger &l Z1 qg fedw fafash
A 2 fF wift gz Fwnw | e
FIAE AT F | A ARG 2,
fedar Al & q7an ad 2

off oty WEAT: TAAT FE AN
2 gasr’?

ﬁ‘(mm:&ﬁ'ﬁ,ﬁm
aga & AT F A4 RIW e
At fv ogwma wfaw g
gz frr 91 & = fagus
Fr ofdfa &1 FgEn anmwy gwre
gzHz # 7z W1 2 v = foaas
1 afefa a1 agar smo o gafean
# fagmgs 41 oftfs w1 swewe
sgraaEr faarr 1 a3z afawre &4
argal w1 f 2% auw fger wgramT §
WEEAT HEE FAT AF . .. (Inkerruption)

ot gaE WS AE qear
qAAT &1 OW ¥ Tg AT emqrqre
AEAAT ATHAT 2 |



155 The Major Port Trusts

oft TAToer ;. sgraTe Al
qoAT qEAAT & | ®H F AT G

a1 grAT WAL H 93 FOAT | Unier-
ruption) w1 fofor wFAr fomE
o FEd 200 w0 ORT T 4T,

T auEd J9T T 20 FIOE EGA(
T ® T A &w fEzar w20
fofoer &t &S 0 HTT SATAT
o 20 FIZ FWET wew groaAr |
T AT g9 AW A Far & oad
J9T ® @ FE, WF dg WD 41
gas1  freeare At fEmr mam
wa qra AT &l T At IAE0
fergre S ¥ 7T AT | AT EW HIA FOOT-
g 97 e @ 21 AmA e
YU FEA OF BW T AEEA
w fraw 7 wqFA A wwa 2
gafae s a7 fa=e W@ gm
w1 fAaET & % e w97 fa=ne

AFT FTT AT vET T ST AT AAAT |

sy gqmemfa ;. w4 A

gy

=

st Ao . wd AT ZHA
we & Ag fEm #) qET
T qaeqT § faig H F )94 aw
g w7 fa=re AT @M A9 A%

79 HAA A AW 97 TEN |

ﬁ

st Symwfd: = G Wl
fqm o7 Faw o 1 T

off TwAEEe o WT A WA
zr iz fawdr @ & wma e
sgaeq] q7 qAfAETT FE | A AAHAT
7 A FWET WEW HEEA WY
F1E qf @Y mwEAT | T AWMEE

[RAJYA SABHA]

(Amdi.) Bill, 1974 156
aqyeqr ¥ favyg W& awmw
A FET E -

(At this stage  the Hon. Member left
the Chamber)

SHRI H.M. TRIVEDI (Gujarat) : Mr. Deputy
Chairman, Sir. concerned as 1 am with
efficiency at the major ports in India. I would
have been glad to rise to welcome this Bill. But
unfortunately the provisions of the Bill do not
inspire that kind of confidence. I was also
looking for a little further enlightenment from
the statement made by the Minister as to what,
in fact, are the real reasons for proposing this
amendment. Sir, there are only 3 plausible
excuses which have been advanced. Firstly)
that the Major Ports Act of 1963 confers a
certain flexibility. The word used was
'flexibility'. Proceeding further, it would appear
from the same statement that in fact 'flexibility’
means the ability to concentrate power with the
Central Government and with the Chairman of
the Board of Trustees. The second major
plausible excuse was that user interests which
were represented previously on the Boards of
Trustees in so far as they exercised a legitimate
control on the costs and expenditure at the ports
and, therefore, the rates and charges, were
found to be inconvenient and their decision
irksome. It is, therefore, with the intention of
removing that, that the amendment is being
proposed. And thirdly, Sir, the major provision
in relation to the liability of the port for goods
which are landed from a ship and which are
lyin” in the custody of the port. These are the
only 3 major reasons that the hon. Minister has
in fact himself :-aid, that the amendment be-
comes necessary.

Now coming to the Bill itself, the Bill makes
Major Port Trust Act 1963 applicable to
Bombay, Calcutta and Madras and it simul-
taneously amends the Major Port Trust Act
itself in so far as it applies to all major ports. In
other words, Sir, any comment on this Bill
would really require a thorough study of the 4
major existing Acts. The amendments are forty
in number. They are not only procedural but
substantive. Port administrations, their rights
and duties affect
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diverse interests, such as importers, exporters,
ship-owners, etc. The Bill was not circulated
for public information. No comments on the
entire Bill as it is now presented, were invited
from the affected interests. The Bill just now is
not necessary to remedy any emergency
situation but it is claimed that the Bill rests on
the observations in the Report on the
Commission of Major Ports. That Report itself
is over 5 years old. There are provisions in this
Bill on aspects which were not even touched
upon by the Commission on Major Ports.
However, now that the Bill is before the
House, I would only offer a few brief
comments.

Clause 4 of the Bill seeks to define the com-
position of the Board of Trustees. The effort to
concentrate power with the Government to
pick and choose who shall be on the Board, is
almost pathetic. The number of persons to be
appointed on the Board is not defined.

Only the ceiling of 19 for Bombay, Calcutta
and Madras and 17 for other ports is stated.
Only five officials are named in the Bill as
Members. In the case of labour two repre-
sentatives are to be appointed after consultation
with labour unions. For the rest, below the
ceiling of 19 or 17—whatever that magical
figure is going to be—membership is to be
determined by notification and that too from
time to time and without consultation with
representative organisations. The magnificent
achievements of semi-autonomous Boards in
Bombay and Calcutta for exactly over 100
years are to be relegated to history. Sir, the
Boards are service organisations which must
maintain commercial efficiency. A Board
packed with officials and representatives of
public sector undertakings will toe the line but
autonomy which imparts efficiency will be
destroyed. But I am more concerned with the
consequences of this process. The control on
costs and expenditure now held in check by the
representatives on the Board of those who are
directly affected will disappear. In order to
balance the budget and produce that mythical
return on capital employed, which has been
talked of by the Commission on Major Ports,
two consequences
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will follow: (1) the wharfage charges of trade
moving through the port will be raised without
any consideration; (2) the charges for services
rendered to shipping will be raised. The net
effect of increasing wharfage charges is to
increase the F.O.B. costs of Indian exports
which are already non-competitive inter-
nationally in terms of fob costs. The increase
in charges for services rendered to shipping
will lead to further demands for raising freight
rates and Indian exports will suffer further. A
pliable Board packed with officials will bless
the process and the Central Government will
have little difficulty in granting approval. This
is also clear from clause 13 of the Bill.

Sir, clauses 5 to 12 are partly procedural and
partly intended again to concentrate powers of
appointment of officers and employees with
detailed provisions even with regard to salary
scales, perquisites and what not with the
Chairman of the Board. Reading these
provisions it would appear that they are
intended to (a) concentrate powers with the
Central Government as far as possible—an
effort to run live and buz/ing organisations like
ports from Delhi; (b) concentrate such residual
powers as are left with the Board in the hands
of the Chairman who will normally be a
chosen member of the All India Services with
the approval of the State Government; and (c)
have a composition of the Board which will
not raise, as the hon. Minister admitted, any
inconvenient questions relating to efficiency,
rates, charges, budget and last but not the least,
facilities and services to trade and shipping
which is what the ports are intended for. A
monolithic bureaucratic structure will govern
the movement of millions of tonnes of cargo
from day to day.

Sir, on clauses 14 to 18 I cannot offer any
immediate comment because as [ said it
requires a study of the four major existing
Acts. However, I will come to clause 19. This
is interesting” it relates to the liability of the
port for goods which are landed from a ship
and handed over to it. The present position is
that the Port Trust maintains an account called
a tally of the goods which are landed ashore
from a ship. It then issues
immediately for the goods which are

a receipt
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[Shri H. M. Trivedi] shown as lauded. In law
the port is supposed to be a bailee of the goods
until they are delivered. Stipulation by
regulation of a certain number of days only for
which the port accepts responsibility for the
goods which are lying in its charge has been
challenged and the continuation of its
responsibility as a bailee has been upheld in
judicial proceedings. The purpose of this
clause is to provide statutory protection to
evade responsibility for the goods lying in the
Port Trust premises and custody even though
they an. not even offered for delivery or not
ready for delivery for want of completion of
customs formalities etc. Reading the clause it
would seem as if it is now intended not even to
issue a receipt for the goods shown to have
been landed thus avoiding responsibility for
goods which are landed but missing after
landing

3P.M.

This may well prove to be an open invitation
to thefts from port premises. The intention is to
pass on responsibility for the goods landed but
missing to the ship. The claims which are
payable by ship-owners may increase. I am not
worried about it, but the increase in the cost of
calling at Indian ports will lead to further
freight increa»es. The second part of the clause
leaves it open to prescribe the period after
which the Board will not be responsible even
where a receipt hai been issued. The issuing of
receipt only when a package, which has been
landed, is traced and then prescribing only a
short period of custody, is no more than
providing statutory protection for gross
inefficiency in taking care of the cargo. Who
will be responsible for the cargo which is lying
in the Port Trust premises and which cannot be
cleared, however much the consignee may
want to, after the brief interregnum has
elapsed? This extremely shortsighted effort to
avoid responsibility as a bailee for goods
landed at the port may, in fact, even
subsequently be challenged. No figures about
what thii responsibility has cost the Port Trusts
have been given. Stray judgments of the High
Court in two or three cues are sought to be
overcome. [ will come to the more grievous
consequences of this process. Indian import*
are usually cif. Insurance is taken out by the
shelter with
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foreign underwriters. I have reason to believe
that, after this Act comes into force, the insur"
ance rate on Indian imports for warehouse-to-
warehouse policy will be raised. We are thus
getting ready to pay probably a vast amount in
foreign exchange by way of increased
insurance costs on Indian imports, so that the
port authorities may not lose sleep in taking
care of cargoes in their charge.

On clauses 19 to 24, again, I cannot offer
any immediate comments.

In clause 25 it is said that the ship will not be
allowed clearance from the port if there are any
unpaid dues against the master or the owner of
the ship. One cannot object to this provision,
but the clause also says that the ship will be
held up if there are any dues unpaid "against or
in respect of any goods on board such vessel".
A petty official in the Port Trust will forget to
collect wharfage charges and you will hold up
the ship. I cannot understand how you can hold
up the ship if there are any unpaid dues on
cargo already on board the ship.

Clause 36 probably is the only one which
one can welcome. The present position is that
encroachment, by State Governments or public
authorities, where the ports are situated below
the high watermark, are not permitted by
statute. These statutory limitations have in fact,
been violated by several State Governments
and encroachments on the foreshore even
below the low watermark have occurred. To
the extent to which this clause will restore
power to the Central Government to prevent
encroachement on the foreshore by State
Governments or public authorities, in or
around the port, I welcome the provision.

All in all, as I stated at the outset, I hesitate
to welcome this Bill. It destroys the autonomy
of the ports and will, therefore, lead to
inefficiency. I am sorry to find that instead of
coming forward with amendments which
would improve the turn round of ships which is
vital in terms of the working of ports, the Bill
is a pedantic effort at providing a rigid
bureaucratic structure and a statutory cover for
neglect and inefficiency.

I can say without any fear of contradiction
that port costs for trade and shipping will.
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within less than two years from now, go on
increasing, inhibiting our effort at increase
exports. All in all, I wish the Bill had not been
moved.

SHRI N. G. GORAY (Maharashtra)
InView of what Mr. Trivedi has said—he
knows all about shipping and port and all
that—may I know from the Minister whether
they are thinking of sending it t0 the Select
Committee as proposed by Mr. Raj narain? As
there are so many lacunae, I think it is much
better that you send it on your own to the
Select Committee and take some time, so that
the Bill is improved a great deal.

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI TRI-
PATHI) : After very much matue consider-
ation the Bill was brought forward. I have
heard his speech today. I had a talk with him
also. In spite of ail that, the Bill is there for
your consideration.

SHRI L. MAHAPATRO (Orissa) : The Bill
introduced by the hon. Minister has a very
limited scope and that is not in any way
satisfactory because I expected that after so
many reports by so many commissions and
committees, when he was coming forward with
an amendment, he would come up with all the
amendments pertaining to shipping, to ports
and to docks. But he has come forward with a
Bill in relation to major ports only. You know,
we have two Acts— one is the Indian Ports
Act, 1908 and the other is the Major Port
Trusts Act of 1963. Now this Major Port Trusts
Act of 1963 has been extended to all the three
major ports, Calcutta, Bombay and Madras for
which the governing law was different for each
port. That is the main purpose of this because
that formed the recommendation of the
Venkataraman Commission. But the other
things that the Commission has recommended
have not been looked into, they have not been
heeded at all. They pertain to major ports. And
one of the important suggestions, by way of a
recommendation, was to have a comprehensive
law covering all these matters pertaining to
ports. They wanted the charges to be enhanced.
'Charges', as you know, is a matter that is dealt
with under the Indian Ports Act.
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It has nothing to do with the Major Port Trusts
Act, though the Port Trusts have the power of
levying the charges and realising them
according to the Major Ports Act. That
recommendation was there and that could have
been included. When he came forward with an
amending law, I thought that there would have
been a comprehensive law covering the ports
in relation to all the details of the functioning
of the management, the labour that would be
employed there and other things relating to the
port and the shipping industry. That has not
been done, and I do not know what stood in the
way of the Minister not being able to come
with such a comprehensive Bill.

Sir, the Indian shipping has been steadily
making progress. That is gratifying no doubt.
But who is adding to the fleet of Indian
shipping? As you know, we had a very bad
scandal, the Jayanti Shipping Corporation
scandal, some years ago. You will not be
surprised if there is another scandal about Birla
Shipping.

The Birlas have come in in a great way in
the shipping industry. They have put in enough
of money, not of their*own. It is the money
that has come from the Government. I do not
know why they are SO much out to feed the
Birlas. Are they not satisfied with the profits
that the Birlas have been able to make at the
cost of the whole population that they want
them to make still more profits? The Shipping
Corporation of India and the Cochin Port Trust
are not able to get funds from the Port
Development Fund and they are asked to go
elsewhere for funds. But the Government of
India are able to meet the demand for lavish
assistance to the Birlas. How are they doing it
I want to know.

Then the third think that I want to know
from the Minister is this. There is no doubt that
you have enough of traffic in the major ports
every year. But what was your estimate?
According to the Planning Commission
estimate it was to be near-about 115 million
tonnes during 1978-79, that is, by the end of
the Fifth Plan. By 1968-69 it was of the order
of 55 million tonnes. It ought to have been
about 90 million tonnes by the
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eiul of the Fourth Plan. Now from the reports
made available to us by the Ministry of Ship-
ping and Transport the major ports have been
able to handle only 40.80 million tonnes in
"1973-74. Where are we going, I aslr? Why is it
that there is a fall in the traffic? In fict, there
should have been steep rise. From 56 millio i
tonnes it should have gone up to 90 million
tonnes by the end of the fourth Plan or to 115
million tonnes by the end of the Fifth Plan. Are
we going that way I think we are taking
retrograde steps as far as traffic is concerned.
Sir, I am sorry to say that we are not able to see
the most important flaw in the achievement of
the Plan target. This is inadequate attention that
is being paid to the relationship of the port to
the hinterland. When the port is intended to be
expanded the hinterland is not developed
adequately. 1 give you the case of Paradeep.
Paradeep is the biggest port on the eastern coast
of India. That port was sought to be developed
as a port that would be able to remove a very
great backlog because of the difficulties
experienced by Visakhapatnam and Calcutta
ports. As you know, Calcutta has the difficulty
of water and Visakhapatnam has the difficulty
of outer harbour and turning round. Therefore,
you are interested to put up an outer harbour at
Visakhapatnam to handle big ships, to handle
cargo and to remove the backlog of these two
important ports on the eastern coast Paradip
was taken up. Paradeep is the deepest port, with
sufficient dr;.ft depth. And what did Mr.
Raghuramaiah say at the time of the laying of
the foundation stone of the cargo berth? He said
that he was certain that the Paradip Port on the
eastern coast would occupy a pride of place as
Indiat' greatest foreign exchange earning port.
But what has happened? Now that very Paradip
port is languishing for the last six months. We
are not able to make the three institutions, the
M.M.T.C., the Railways and the Port Trust,
work in co-ordination. You are not able to
dredge the channel. You arc not able to work
out the Central Dredging Organisation properly,
The result is, Paradip is now having the
difficulty which was anticipated, in spite of a.
big expenditure of Rs. 16 crores on that.
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It is still standing as loan against die Govern-
ment. It was taken over after the Stite started
the work and you have given Rs. 16 crores as
loan. The interest thereon is crippling the
development of the port. It is eating into the
very Warrow of the port. Therefore, you have
to do something about this port. Unless you do
something, the substantial backlog of
dredging, etc., will not be cleared.

Now, as far as the major ports in India are
concerned, I wish to point out that the ports
have the difficulties of berthing. The facilities
already existing are fast deteriorating. We do
not have enough berthing space. Many of the
ports do not have sufficient cargo berths.
Dredging is a problem in almost every port.
And because of the long procedural delays by
the port authorities, there is great hampering in
the procurement of fork-lifts, barges, dredges,
tugs and cranes, which are desperately required
for speeding up work in the ports. You are not
able to get over that. The Commission has
recommended about modernisation of the
ports, but these are the factors that stand in the
way of modernisation of the ports. You shall
have to do something about it.

The other important thing that has been lost
sight of is, as far as I know, we did not have a
hydrographic survey in the last so many years.
I know during the British days there was one
such survey and that book is not available in
many libraries. During the present times, such a
hydrographic survey is very essential. That is
what the National Harbour Board said. What
has been done about it. You said a committee
would be set up for the purpose. Have you done
anything on that? This is very essential. If you
look irto the Indian Ports Act, you will see a
big list of ports there is the east coast and in the
west coast. We are very tardy as far as taking
up of port projects is concerned. We say we do
not have money. With the difficulty of availa-
bility of wagons and with the Railways supply-
ing wagons in inadequate numbers, I think you
will have to take to coastal transport also, and
in that view of the matter, you will have to
develop many a port. There is a long list of
ports in the Indian Ports Act. (Time bell rings).
Please give me some more time' I have some
more to say.
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MR. DEPUTY CHAIRMAN : But you must
conform to time.

SHRI L. MAHAPATRO : Therefore, you
should not be miserly in giving assistance to
these ports. Indian ports play an important role
in the fabric of our current economy and,
therefore, it cannot be left to be a subject in the
concurrent List. It should come as an exclusive
subject in the Union List. Now, you cannot
define a "major port" as a port which is so
notified by the Central Government. That is the
definition now. You can very well see what
type of definition it is. There is no scientific
basis for such a definition. Whichever port is
declared or notified by the Central Government
to be a major port shall be a major port. That is
the definition of a "major port" in the Indian
Ports Act and it has been incorporated in the
Major Ports Act also. I can understand your
saying that a major port is that port which is
able to handle, say, one million DWT ships or
something like that, or which has so many
berths, or which has so many dredges or
something like that. You do something like
that. That is understandable. But to say that I
can call it a major port if I so choose or I can
call it a minor port if I so choose is not
something very happy. Therefore, the
definition of 'major port' has to be changed so
as to give it a scientific bias. And I feel you
will have to take the subject of ports into the
Union List. What is happening in Gujarat?
Ports are being dealt with by the PWD there. In
my State, Orissa, ports are being de.ilt with by
Commerce Department. And here it is the
Shipping Ministry which has nothing to do
with PWD or Commerce. Therefore, you will
have to take it into the Union List and issue
orders to the States to deal with it as a subject
of transport as you do it here. It is the transport
item under which ports come. (Time bell rings)
I am only making two or three points more.
You are aware, there are many minor ports in
my State, and there is one minor port in my
place, Gopalapur. It is a very important place.
It had a port till very recent times, till after the
Second World War. During the Second World
War we lost that port and no ships ever came to
that port thereafter. It is going to be developed
as a minor port.
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It was originally in the Fourth Plan as a Cen
trally-sponsored project, and some money was
allotted. Then the Indian Rare Earths Ltd. came
up with a very big project. After so many plans
it came up and the estimate was that it will be
having a traffic of about 5 million tons. Now
the Indian Rare Earths Ltd. by themselves will
be giving ,more than 5 million tons traffic and
there are many in the hinterland up to Madhya
Pradesh. What are you going to do about it?
When we ask about it, you say, it is not yet
decided whether it will be treated as a spill-over
programme of the Fourth Plan or will be treated
as a new programme. Therefore, I say these
nunor ports are in very great numbers and they
will help you in clearing out the big congestion
that is existing in other ports because these can
handle specified commodities as far as our
country is concerntd, and for other countries
also. (Time bell rings).

Now I come to the workers. These workers
have been doing a great national service. They
have been adding to the earning of foreign
exchange through our exports. Ports and docks
occupy an important place in our country's
economv since all exports and imports are
carried on through ports. Therefore, a peaceful
atmosphere is required in this sector for an
uninterrupted flow of imports and exports. But
there is serious discontent prevailing in the
workers in ports and docks of India because
the Government of India is adopting an attitude
of callous indifference to the port and dock
workers. There are two authorities, Port and
Dock Labour Boards, they should be brought
under the administrative control of one
Ministry of the Government of; India, namely,
Ministry of Shij ping and Transport. Then,
stevedoring business should be nationalised
because these people are just eating up the
commission. They do nothing but eat more and
more commission. You can put all the workers
in charge of the Port Trust. (Time bell rings).
Then exports and imports trade should be
nationalised.

MR. DEPUTY CHAIRMAN : You will
have to conclude now.

SHRI L. MAHAPATRO : Just one point
The dock workers sould be given need-based
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[Shri L. Mahapatro]
minimum wage. Now, their number, as
you put in the law, is only two. It will be not
less than two, you said. You have to make
it sufficiently bigger. It is no good giving
more and more representation to the ship
owners and others, because massive invest,
ment is done by the Government in a big
way; other people are not there. The recom
mendation of the commission to the effect
that the number should be small has not been
heeded. It is quite big today. It should
be made a small body. The commission has
also recommended for a national port council.
That has not been done. These are impoii-
ant things to which the Minister should reply
without fail .......... [Interruption).

MR. DEPUTY CHAIRMAN :
will have to sit down please.

SHRI U MAHAPATRO : Then I conclude
by saying that the Chairman is a person in
whom so much of sanctimony has been put by
this law. You are now going to give him much
more powers than were “iven earlier. I do not
know why such a fancy is developing in the
Ministry. I am sure he will be conducting
himself in the same way as many of our
bureaucrats are conducting themselves in the
different public undertaking-, after
nationalisation.

Now you

You have neglected the Board by saying that
you do not give them right of heariug of
appeal. You appoint a person but you are not
allowed the right of hearing of appeal. I do not
know the logic behind it. The Board should
have the power in the matter of punishment
because they are the authority to appoint.

Now I come to the power of taking loans. . ..

MR. DEPUTY CHAIRMAN : Now you
will have to conclude.

SHRI L. MAHAPATRO : I am concluding.

I know you have given the powers to the
Board to take loans. But the misuse of this
power has to be guarded against........

MR. DEPUTY CHAIRMAN : If you do not
wind up your speech, you will have to sit
clown abruptly.
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SHRI L. MAHAPATRO : This is my last
sentence. Some tankers purchased in 19(59, but
they could be used only after four years when
the outer harbour got ready with the result lot
of foreign exchange which could have
otherwise been earned was lost.
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SHRI KALI MUKHERJEE (West Bengal) :
Sir, 1 have been associated with this and 1
know they have never met for more than ten
minutes, from three minutes to ten minutes
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only. When he was talking about autonomy, I
was listening to it and was wondering how
autonomous they are. They have never
exceeded ten minutes and this is what I ha*-e
seen during my association with them.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : [ was a Trustee in the Bombay Port
Trust and I know they have met always for
more than one hour.
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HIEY &Y FiT £, TH T T W) AGIH
A T AR &7 F wrgEa o oA O
e £ #iT T & saT aga
agr mar T frew 2y &, S
40 -

=t T o et (rfrerdiame ) |
FAETT 7 ar 751 g 2 |

=} WM SETE AET  THAE
¥ AT qd1 ¥ T8 AT A=HT TE ¥
ST 241 I7 §F T4 agT T am 2,
SFAT & AT aEE AT AT G |
Frramfy o, adr ST S8 Zer 2
FuF oo qF @ar g F 19ff am
feaer f@aft ot 7 =g fFar,
g AR FAfAT §EE Tar
e wga &g WA W WTE
qrT & A gt g, I®E §94
#r gfr T e TErEEw fem 2
oTY, UH qE § oar W #§59 #7
g fr faesr drdm @@ & et
fradt ST wTh 3@ gE § AR
ooy 3w A F oA fya &
#1 wemre P & s e
A1 WTT A AP AT WEH HATA
g, wifsray &1 TR ar
7 o @ &, Afew W 7z wr
&1 wrak 7z frw wwre & ANt
g Z
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THH WE Y, BW AT FY FATEA
T OAT S%T F § IWET W e
g e § 3 5 7 20
%o HF 7| [l AAW ®Y ¥ T FET
Fil AT £ 7 W81 5 ®o, HAT 10
Ho, 71 30 %o AT §! WA Wy
Fefr wwre A wafs wer R
F o= oag gE & A HE a R
@ G a7 W fagas w owww
WA FAT A W 99 N OUF
wwr fon &, Siew fom swe & —
4 a4 A ge Ndw A g,
Far quva & zfe & oww &
T WA G0 ! FET ErEAE
femédiz & =% 7 w0 AT 2,
e smer A ¥ Iawa W
fadelt sers a1 @ 48 @wa, "wIA
M T oS W HIX ALTNE 97
qEl W7 |ET A T4 qEr avaw
# ard #wI4 AW & A "@iw w6
gt g1 @A) sfme,  gwA a3-
7z wgen &1 & faar, SfEw oww
W oWTy I ¥ wAE sE
1 sgaea AE F wEa we fam
T51T% Fasdr % FIomg % o9fF
Al TEA AT T IWT W
I JAT Ay F Au dfem s
§ dmomz & ft w7 A% wiEr W@
Tt qur Ad wrer wmom, Tw fe
FiA FAFA ¥ ATONE K HIrHIC
TEY w1 W, W OINWT GO FA
¥ fm @ #W ¥ aEw oAy
ww W afr FEEw ¥ od3onE
FTOEAMA [T A A HEA—
¥ wamar £ 3z famm & v
&7 @var—fes G adt & o e
T " FTEEE OH IEAT FT
gEa £ a1 qwad ¥ A FARA A7
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| 1 s 9AE w7 |

qzar #1 faadr  wEwgsar 7 @@l
1 A T 1 S S | C S
;qEAT AT 2, WOT INH Ar FL
qUT AT &Y [AEA E AT AT
@E % we Al H amEar §osW
far & a7 Zw ¥ faw w0 =
T 7 o A A (e
gy fafar w0 s fawm 2, Afea
IR AT A F oM wTR aw
¥ oagT 73 wra A3 wmen 7
ST g | o ar fastaai
FigrE & FAT WOTRD ATHAl
2 @t s fafow s
qEA 7 OTRAG0 AT TA@ gET
favm &7 f§ foaar o osaqd
e & W FH AT A T
%, "Uq dacrngl &1 A w7
| ET WE, TH ATE H sAgdT AT
|

- I

ot gagy wedrg : wywaml
A, ZHIT A K1 ST FIEEA ATEH
2 42 FAFAT H FEAT AF FOA
3,500 wra oedr 2 Ar g
d 0y 4gT A WleEA AZA A
qEr 20 BWIT W A AT &
¥ WEWeEl & OFrHr fAEEoar
S TrAT FHIT AFEAT A A1 Faara
‘fafpr ga waqe  sfear’ faEr 2
Y T qdqar & afga gmrr
gt g7 few-iveR 7 92 43 @
AT A, gAL A AT WIS AT
T AR FWIE A F AFTOUE Wl
A W53 4 4T EATT AEN AAIT
AT EA 9| #AE AT @ go
ar g Ty )

UF AAAT qqeq c o F4l g !

oy giEa wrwEw o A oA

uF  quAr gfAeE Z oW § oIad
ST qE WA g

AN HON. MEMBER : At present you

cannot expect that standard from the seamen

because there is partiality in the recruitment of
seamen.

St ggIF  WEEE A0,
ZATY WHAA  Waw 912 zwz fam
wAT F | AW FEA & FB OCWEAT
oz owm fag = e
audr # aw fmw s, A A
M WENId A AAGT AG FAT
g AT W@T e WAT | Fehw
7z faa ax W @@, af& & 35
0 aar g osasr qfgg wa 7
w7 fee @ @ @191 F faez
FHE W owaw & faars g @
giEeim  wEAE AT wHEi
famzl St #1 gmarz ITm g &
¥ 74 faw *r ara F)

AT 43 2 F gw wEr
AT TE FEA FA AT 4T |
et ME ¥ fAv 1889 A, wAwd
F faw 1890 # ww wm F
faw 1905 ¥ &Ea Far ari F
quy " FAFwEAr f@a g oaw
4 A% qZT (A ART H oA
qTE A | ATT A A 1963
# s wwe 12z &fom
Fargr 4, S oy fqiE 1968
& & 4r1 1963 #F W FEA
F91 a1, Fqd fFmarTERg, aapiEr
Az @AW, 7 "3 ¥ far ax F
AT wT A1 Az fqa Amr A
IHA AT FACMET F TG ®
CUG O 1 B
wamar § fF ag oF wew aw
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| The Vice-Chairman (Shri Jagdish
Prasad Mathur in the Chair]

g fam ogwe HozEry
A Az fmwma g0 fawad wE
feem & 2 mEATAET T oggea ®
av o fawrry 3 3@ T 74e-
Tuaes F =7 ¥ fgwmag 2
AT 97 AT F AT AwET AEAl
1 avd oA aw #fr s wrawA
et v oz g, At §, 7 73
aaaAwr frew ¥ F 1 =S o A
ERIRINE O T et & B T
UL = S ot S-S €
FAFE a4 HWT G " 19
aroft wfafafs ¥ =1 § i afey
AT AT UH AAIHA g Az
A famEmzae TE ow fam s
gfafafa o =ifem 0 @ zare
maa w1 faw g 2owe e
T F fAm weEer AT Heno o2
F7 A 2 M7 w1 TEf "o owv
AT 2 A gz s S 2 AT Ew
TAFRI ARAT F 49 TA ATi K
faa-fer & afafafs g =i,
AT qEEd W 9T AEAE A
A1 faadt st F Fw gwm faw
¢ d mumm & fro=w gEmEl o
qIHATT  HAT F

(I e e o ST
3w 7, A1 fomowwA E oW F
aifers &, 39+ wfafafas & =@
st for 0 owww o gfafafs Z oo
FfFga  ITmEF WA Az AT
A A "HEAT 7 OfE AT A
s #, afzaw Fids 2, wfalrre
Frqrree £, g e
wfafafa & wfzd) & =
A T AT =mPT AT 97 A A
fe w7 a1 z=i ¥ st AT A
1213 RSSIND/71

[13 AUG. 1974]

(Amdt.) Bill, \97i 178

F94 2, 4z ur faAr wwrw od oW
mEATE  AREEE A F, AT afA-
fafa df zar wfzn, @ g
Tq4 T |

REAE e FA | C I £
T fawm & owifeoo AT TE H
TTH F7F F, AT g9 A AT
AT FW, AT AF TEAT A7
FEA Z\ AT AR IART AT AA-
fa w7 zrz § afAfafas wdf
Fr A3 A% =2t fafr oweEr ad
14 arfr 2, wfAf waerm adr
T W ZITA AT RAE[ AT
T | gWTY fwEl 4 @A WA 2
f& sers o=@ & w12, 20 fE4,
FET 9T 7 41 wer 92 vEn E,
VS AT TEAT Z; AAIE AT
qa zrtEw efwfEE Gd 2, adq
sfam gdr arfer

2

7 5 #&hwar 7 fEE% 4rem gwre

¢

IAET ST FIAT OZ L F OARFAT
i fF za oMz ogEwm 0T AT
afasrs  gar A= 20 TR 4

AT i wiz Far =ifam o Sav-

A9 F arr W A1 w@E AmoFArs
L M= K A T B e A |
AF FAT E —

"We have previously presented our
general impressions of the relationships
which exist between first, second and third
* level officials at major ports. We add here
that while there are many obvious
weaknesses in the relationships between
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[t gagg wd)

majority of Chairmen at the individual po-
rts who are members of the Indian Admi-
nistrative Service (IAS) or, in a few cases,
the Indian Civil Service (ICS), had had
extensive administrative experience. As
we have said, the basic fault we find is the
very fact that these individuals are adrni-
nistratorsrathcr  than managers. This
appears to be more a fault of the 'system'
than of the individuals".

T AR = EW A 147 OF 97 F27 2-
"The current Chairman of the Port Trust
has served since May, 1967. He had no
experience in  port operation  or
management prior to becoming Chairman".

TE W1 Grie #lo UAe FAHT FT AZA
T T AT oEwWr § Fw RO
BNl AT IHET 2, TWT AATHY
T AT B, At 7 #2 fv owm
gt s s owv %5 0§
fagzs  s=mr afesw STy fx fef
qréoe Mo Mo, W?tﬂ’fiﬂnfqﬂﬁ jte 1FE0
FTa AT WEAIIFAT AFY 20 H™Y
frrsr sfaa =wd, faanr g3
A # AT W I AW T AM-
T TEAT BT IAF0 AR RO
FTAI, WEo Hlo U o FATHA § FFT
q TI A VHET AT FA AT
LA

o7 aRTMEl T FIT ¥
s faedt 2 fr #gr 1F oz
arr mfafgafaE w0 w6 8
W, ATET AT WIRAT T OZET Z
arr R difar f& Mz mE oam
AT AGTNAFRTHT W B
frgmi & @9 AT A %9

Aordr v S F NFEr ATEAT
Z ooz oaz B fe oawmrer g s
I OWT TET ¥ ZATTT vEASIE
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arET ¥ A e wara §, wae
gt FEfem Safed gEww 9
1 Wi '72-73 W 66 W@ A 9
a8 '73-74 H 62 ATE TgEA wE |
ar T ATE I T WIAr AgA qS
A 2w oare 7§ % agm fr
Al St T ATE =W %) EwT
fam gz mwawr qdt wEE o
AT | AR AL ZOAT ALY WA A
HAFIT  § | FAwen g3amg W
o aig & w7 @ 2 4@ 4@
I GO AT A F0 A OUE
TR WWEN F )\ WU gl A4T W
T ME AL FEA, AT a4 A
o A TR Ao @ oTvE
1A At 2 ZWIY I &1 ®g A
EC UL I -1 S I
argn f& zwe oawAm Aot &
Al § @ ) 36% AT gy A
yEEE A FE AT T AIT
¥ oA T FEN AT # i
e 0w qEF A I 2E g
At @ gidr F oo 3w wifam ad
Fr A AwAr, AfEw § agear =wEAr
g fx o & wifsfomsr a1 swage
WA Wg AL FET A OAFAT | WA
FIRD A oW FE 2 ATRAYE
1 wooww fwar am aza ¥ oAt
2oF I A AR W A A,
afyw T ATF 9 w1 oS\ W
arfae

WA oam w1 ¢ & gwe
TETATE AT 2, FWE T K1 AT
I fT'I'U_'il' ﬂ'@,ﬂf&ﬂ‘? g
¥ fam aga s=a Z 1 wwT waEad
¥ gmrgmm fF @ aufoaa @ da
AFT THET AT G | I T ATH AT qEErIy
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¥ grar a4t wa 9 wwa § fF
WA HAE R AW T W w
FYH Z) A1 9F T IW | IF
agw Wit &1 f& T wedT F@r A
7 g9z ¥ HAT IA A I|E AR
sri gmer g fwr @
3% A% g I A1 frewArr 7
i, & & wemm g fF e
I ofen # fafewes go  wies
Zrar Fifge | wwE fAv @ s
ZWr Az A1 W W, TE AT T
HATAT ZITT FIET AT @A FHO
TZ W% T4 FIA 47 A9 7 7
nrafas =aear & #0 3fEw g,
e & WTA WA OWET ST
ere fama J 07 T oavw e
sar g f& @@ W @ g
wifenr ot @@ gAT &1 di w7

S FVE AT IA FT VAT A
& grEavEs 21

uF AT KA FEAT S|TEAT
it g5 afgw & faEi & @ gE
g AET AR ArRA AEA #
AT gure wEWr & faw & owmr o,
afes 39d oF AT A3 WEA F OFE
f& zwiz dgomgl @ NS awr A
fezrdr 2, gwrv dzwmgl & 4%
afr «fw & @I gww =T
am At gare dwwnE o agT s
IART dgAT AIET | T WS FAIL
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A ¥ i dw § fe fow
T FAT AN adl W owr g
are faa ¥EE & 9w F7 @
T Fg WA Z, wreAre g fae
qAA W ¥ dgd AT ATEE
FATO WAATT AT SHE qerar
WZFEE 7, WAl 2, %T d=0NE
FE@O A AT 2, W F AT 9T 6T
g afaa arz ¥ Fw aw o F)
W TF FATH  ATOME 97 WG
AR A A T GFA, T
grvfas e I S A9% W #71
A oafgm @ F wEW & e
gZim, sga fawa g s wEw
T SWAT w1 W0 AT EMT Wi
e oq wdr § A FE A1 2w
qE T AE HA ORATT AT AEA
qQT A qZ TET AT AT A@E FAT
farerr |

ow wifadt am & wiw wE
AT g 5 T g= ¥ Jweda F
T * AN ama 21 25 FAT
B OGF A A9T F1 AT 9% WET
7 ara 2 faar  feet &som W
ZE &1 Hifzw ) a1 THA T GHar
g & 25 z=:ir =W # wie +°,
HT TEEl A FFw ) A A,
S wrENfmaa aEa &, faew ey &
ST ATET FAIET S0 AT AAZ g 8,
ArE] FAET T A AL T E
o 7 f1v E oamarr @d %
gt & A1 & @ wvgw froeway
A =ad e s ;o oadE
g, % 55 wz A wow #
qagar g 5 FavdT At weafoaa
9@ ® wGE FoA qwd g
o+ fan i svww faE, a9
T FHE TH, WM TE Agr 4,
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[ 2% Z s |
a7 qafza o AT A agA HEET
ARAAT F |

gifaft @ Tt [ A7 7
frgamos a1 21 8 Fzan Sgw
gz oF 3T & faer & oam 20
® w1t graq faEr a7 &d s
qAEAT, FIT qIA AGE, WA? A4
T wEEELRIEL 97, afemeaiEt
77 A @ A a1 & 3L F
w7l 97 9fw 1 A qErer Ze 2
917 F9 WF 0 2 AR T HERTE
WA FT O§F W Al 7 W7 W
W OAAT 2, %iE ZFE F1 "wiaw
I e e E A
2 & Gl s 20 2 =
I R FAN, W7 AZ 97 OF T4
wrEe @9 g2 o 2 f5 St g
CIC T T B 1 O 0 | R ) £
wr i fawdEr 41 @@ W 15—20
FAFC EGUW AT ¢ AAT AT H 2
7 FA4W T ¥ A F wET I
feedt a1 %
“i gwawfd faaEt 0 @ s

T % fF AT AT A @
¥ 91 g i B oaw d
a2 3 Fem Fma w0
wiaF1v =2z 1 adi 8, 99 AT 7FH
TEE AT UgAE A g0 AT
gt 7, wfew a

.

IFT igary femr w2 OfR

afaey W AT Umi w410 ZT FFAT)

ofl g qa wwErm o W fEEEE
wa #=a 1 awmw wHE fam F
s fm @ aft Fg [ wfwa
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q 7z A Amar g R oaw e
RETNINNE-L ¢ €
ECIE (FC BTS¢ IR I Cl 1
aEad 2 a8 7 7 fw uv feamw
T AAAL | ITHAT IR GNp A
fari 2 7z v FN1 wawwEr &
Tz WOw Fiaww W Z, =e
T oMiawT ¥ o2

ot gwenafa fawfs @ & oo
R A7 ®ATA I3 | ITWET HAG A
mfFsy & 2, @ f= & W@
AwAF & 2|

Al g 37 AEEE C qEA g
w9 e oweE) W § osw o
T ATHY KT OFHE AT WA
A4 F AT

of wl wEAt 0 FE AT A
F AT W o A A

=1 g 3T WA . qET "0
#uraw 2 f& wdm @ /g ¥ A
Z1 IAAT GITET [T 74 wifge
WH F1Z 9 F fFo9E 3w
1 2 o AT &1 2w WE
THF UM WGA AW A A i
ATA( AT GPITERT WA P 2
aF FEAET g1 T 3

( Time bell yings.)

o W OH T aAEE 397
fF s g3z fam &t walt st Ay
THOW ATER AT AW F ) Al
EEEEA S I GO (U E R L s S (o
W ww e oz f o3
fraEs F741 21

St ™ TAr) Jamfa
A, AE @ W T IH GATAT R OATY
& gaa & 97 = faw 7o
¥ ot fropft Zer wmar oz @2
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it faa =mar war @ faw &7 aw
FIH F ANG WAl WERY 9 4z

w4t f& e difes sEer
g 7z faw @0 A4 1970

¥ W frrE e 9@w & e,
fa® wgom o d%aeRd T, A
71, e 3w fawmfoon 1 A4
az faw @@ wAr ) ®IT O ARA
o7 FAEA fama ot @a™ =@
9% F O ¥ A4T¢ F 9% A0 AN
amw gom @ fr femm § fea
AT qEw * I AT A AlaE
feafy ager vtz 2, 3gd @@ 7
% far H4t wgEy oF G@ET 4E
T wFT F; wifE gl §
wEERIfA, wEA wEfEa 9w gEe
FEfasr Z 9w Wit Havaw &
ATAEA @ TIE WA 2, T TH a9
#1 feafa w2

S oy

g

e W TEES AT BT 2 =W
faafaa 7§ & #gar =z £ fr =98
qAFLL F1, T TR FT, TAAA F,
fefa mfads &1 awesr g 2 ar
aur fagzw 2 &5 o=@ @i W
FEAA W Wge TfAET AT e
qargeRr  gar Jifge | & FEerafy
At & wAvrg wem ¥ TE w7 erE
AFag &7 AT A WA F fam
THH  AgFIATiAE AT AT AHTEET
™ A |

[T Az Fgar AwEAr g OfF
CICHE (h o & e G T AN
7% AF WIGF FAAT F OAA HAT

gar $ 8 T fAafws @ HET
"EIEG F1 WIE ALl F7 AFAT HIT

zwfdo & are 7 #wFAN,  FiE
Z9 wd 2 fF 91 41 wrw gEEw
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#1 o1 FaeHT grar ¢ 9z faw fow
Zar &1 W W ATE W% ZEE
¥ oAqwEA AW A FT AT %A
faafaa & & wzar sz 2 f5 o
frgrfror foqiz sr fz wfwwew
aWF TiEE W OAT AE F, IAF) w4r
WEE A T ¥ §ANT WA
fear 21 Fawrizsr & o1 w20 0 &
I A P FAT E
"We have previously presented our gen-
eral impression of the relationships which
exist between first, second and third level
officials at major ports. We add here that,
while there are many obvious weaknesses
in tbe relationships between these
officials, the majority of Chairmen at the
individual ports, who are members oT the
Indian Administrative Service (IAS) or in
a few cases the 1.C.S. had had extensive
administrative experience. As we have
said, the basic fault we find is the very fact
that the in- dividuals are administrators
rather than managers. This appears to be
more a fault of the system than of the
individuals."

A4t g 2 fF ST Fweda g 2
1 #EEr ifzas osfEfrefaa
afag @ =ra F W TRET adET
77 @11 g f37 a9F 7 ardy e
E G A B - B
WAT WEE 4 w9 wFwm fE 7 AF
a7z A B oW Fwwa aEm
a7 TE1 qam fsmEr qzgay gasfrga
ogefifer g ogw fRefas ®
AT RI4F FIAT 97 Fq05 T8
framsii &1 #93 &v dr 7z qHET
Z W @A § I A F Aq€d
vz & v aewy fom awadd w0
FE F QT ATA 2 Tg FANT GERIT
[TH qZT T AGN & | HIT IAET AT
7z Z1ar 2 fam a6 7 w1 F19 g0
sifer @z adl &1 awr g osEuH
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[t 7t w17 |

T Az f Arwfaedr w7 gae-
7T T qrE-AANATT AAwAT 7
gaa marm gz 2 fw oA @
Farar 22 WIT 23 ¥ FT@ET ) G
amm mz w2, fawer #wr
wifes wdl gt & wEw A &
Fzl w2 e, e O
TIEgE  UHHeZ  FH SHE g94
g7 g% fewgts W w9 0§
far  Zomm fewr smr TEE
arr W oW gEAl 4g & ¥ war
wgeg T 7 fawre w7 f6oewE
e I CA e S L G 1
i g, wfew wedw udaee &0
qAEd T 27 ¥ AgIE v
1 waed gz wdr ¢ & oa@ F
ST AWTEHA gNT, §FEO g gaar
Wgdz qrfzdi F AqA ASAET FEIT
o ogw 9w 4 ¥ apafEar a9
afen & =gan g f& ag s oareEe
witE #1 am e TE @ TEan
e faar s 3EET WE 99
3T A YA WF | AEAZ OFHE
#1 vaar wfaq adi g wAE T
vafefzow #t agrr fa=aar 2

THE  AGArY RO UF 9|
az ¢ f& o1 fow® ww &
- d|r wdll o 27 9Ea A A
dt 7 femmm ® quw faae
T F Fg W A1 FHAE
aurdt ofr @1 dfeq wadt & 5=
at fegmmm & quw sfmm &
a7 W FET WA ERT AT A
d grm, A wAw FEw waAr &
z

:

=

f& qraod zare
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AM v FEEe & oA wfqz ¥
are wEmr & afas ggegd i
S5 o, gmar e Ay faet
¥ o F A0 s wwd 4
HOET AE g, ST g 3Ry
a oag o ar) @ fafer AW
A1 T & g are g oure famia
gafaw S e fewr 2, ¥ wmo-
o # gEvafwar s o2 20w
AT F gQUA FAWA K AR AT
¥ w7 WA Az A ¢ fE
qIITEN FT WA qewre A Adl
™A ¥ B WA AW A% qI-
R et A 3 (I TR £ DR
T oaqrEr | IAF arF wdr ft qreT
qORIT F FAT TEET AT F
16 FT WX E 1 CATTH WL
a mz wfw sher wwwre &1 T
z, afgm ot as 3z ofm a4
& af F TS gL A AW-
HET AZ ARG AT AL
@1 7 faqr A1 W9 %g Wrer §9TT
97 ooy 2 fw o oadw 7 ogg
ARCNE  q441 J(fg0 41 39 0%
q gg aqEA0 AL wAT | qTerEn
qYA FT TEATH AZE £ | WA
M ama £ & owe owEm oA
g § fomar ft d7 & A ¥
41 fufers = wmw @1 faafa
™ awang & w1 owsar @
A7 THHE UHo UHo o Hyo, WiE
T WT WA, @ AW & oAvew
g gar g1 afew T AW #
w18 smfzama #& 30 & Wg
ot Fgar wrgar § fd s At gArar
Taa wdr A Ar s T
aorar ar fe @ fafers =@ § =
fafegr =z aw wrfe wAe WIo
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ZIT AT WTA WA ORT ST AT
2 7z v & wfvo ger owrfE
Ffewr vt av MY AvzH AEl 4T
ol 9% T FEAE FOTA 2
g odfr =E 60 FwWre = #r
A CAAT A TRT 2

st feafq 7z 2 f& &gl 9w
AT AF FLZT R ST FAT
21 Ay feafr W oAy FEAmE
fagrdr St wamsm oam Aed
fg =zt o fFw gwe # feaf
a9 T gWT ¢ F  guar «mgar
g f& avdm a=mwmmE F1 oF@EA
% fam s v g 4 wf

FHEFT WA 8§70 T § o3z
4 OF 4 ¥ w3 F 9

qAF TgA AT AEE A@
AT TEEA wF A FE ;T
g, afew wdr F¥ A7 IR FEA
T4 FA AAM ITRAT FTE TAT AL
FATA FT AT FT AT AWAT ALY
2 a7 % fawwa w1 @@l #T
oy # w oaw 7 far fGeee
T a2 fows arv § mdr &ar
st ¢ & faammeas @ oaw
w71 2 fov fawmes & Amew E
ff wm ¥z Amar som AT o 92
¥ 25-30 FWW AT AEIE W7
AT ST wEAT B owAr AT a7
forr feoae aredim ® /d 20 A4
7z % f& faw 9% § o o2
T AR AT TET #, TART IE(A
T 21

g1 # FAm faar ® wmor
AT FT OAA | [ATA AL F WAL
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T AL g T 27 T AR AT
T 2 5 owei avw wifen P

WA A FFaOr ff uw wEmr o o4r
wafs xz 9 fegmm § O oaan
A% Aragd #1 A 411 wH w9
fF 7z wim frosr & W war

FH oW @ ¢ wrafas g9
G F APT GEE EAT

o
T «

AT & IAF A GH( @A FAT
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SHRI SARDAR AMJAD ALI : Mr.
Vice-Chairman, Sir, I take this opportunity
to express by views with regard to this Bill.
At the very outset, [ must say that though
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ate, it is a nice realisation on the part of the
Government that all the major ports of the
country should be brought under one centra-
lised administration, under one uniform Act.
Although the report was submitted in 1970, I
do not think this realisation of the Government
lias come too late; more particularly in the
Department of Shipping and Transport it is not
too late because we find in certain other
Departments (hat reports had been received
some eight, ten or twelve years back and still
no action is taken. Though old in age, if [ may
say so, but very much young in mind and in
spirit. Pandit Kamlapatiji has very rightly
realised the necessity of bringing forward this
particular piece of legislation before this
House. Sir, 1 was trying to understand the
views which my colleague Mr. Trivedi wanted
to project before this House, and I must say
that I cannot be one with him; neither can I
extend my support to him in referring  this
Bill to a Select Committee.

SHRI H. M. TRIVEDI : 1
suggest that.

did no

SHRI SARDAR AMJAD ALI : All right, T ;
1111 sorry. Sir, my view about this Bill is that
the Government wants that all the major ports
of the country should be administered by a
single piece of legislation and not by different
sets of law. That is a welcome desire on the
part of the Government. That is why I extend
my support to this particular piece of
legislation.

Sir, ports happen to be the most important
key centres in the country as far as trade and
commerce is concerned. Therefore, it will be
very much appreciated if all the major ports,
through which the trade and commerce of this
country is channelised, are brought within a
uniform administration. By this my realisation
is that the Government very much wants that
certain interests which have grown up in these
three major ports of Calcutta, Bombay and
Madras, should not be allowed to continue any
further. So, if the interests that have grown up
in these three ports are taken away by this
piece of legislation, it is a welcome feature.
But at the same time, I must say that after you
adopt this piece of legislation and extend it to
all the ports of the country,
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you should kindly see that the interests which
have grown up in these three major ports do
not, side by side, continue and the maladies
that have been created so far are not allowed to
be continued. When the hon. Minister will
kindly reply to this debate, I wish him to
kindly give some assurance that these interests,
if I do not call them vested interests, which are
playing havoc in these three ports will not be
allowed to continue. Some such assurance he
should give when he replies.

Without making a lengthy speech, I would
like to submit a few points about the moder-
nisation of these ports and the need for a
certain new approach to the development of
the hinterlands of these ports. A port cannot
function well, a port cannot cater to the needs
of the trade and commerce of the country
unless and until an integrated plan for the
development of the hinterlands is evolved.
Therefore, I would submit to the hon. Minister
that apart from making an Act to govern all the
ports of the country uniformly, in the Ministry
itself you should formulate an integrated plan
for the development of the hinterlands. Only
by developing the hinterland can you develop
the port itself which will cater to the needs of
the country's trade and commerce.

Secondly, it is a well-known fact that
administration in the port itself has many times
played an important role in the matter of
underi nvoi-cing and overinvoicing. And many
a time this has been brought to the notice of
this House and the other House that
administration in Calcutta, Bombay and
Madras Ports should be brought under a
comprehensive system in order to check
underinvoicing and over-'nvoicing of the
commodities that are imported. I would
request the Minister to tell us what steps they
have taken with regard to the com-pfehensive
measure that can be adopted in the ports of the
country through which import-export trade is
channellised.

Thirdly, I would like to say a few words
about trade and commerce catered through the
Calcutta port. The problem of Calcutta port has
many times been reflected in this House as
well as the other House. 1 do not sknow
whether after we have achieved independ
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ence, Calcutta port has made any improvement
with regard to trade and commerce; but if we
go through the statistics of the import-export
trade in comparison with other ports, in 1960-
61 I find Calcutta was the first port in
channellising trade and commerce. But now it
has gone to the fourth position. Mor-mugoa is
handling the highest quantity of cargo whereas
Bombay the second and Calcutta the fourth. I
do not blame the Ministry of Shipping and
Transport alone for this. In planning handling
of cargo there is no integrated approach in the
various departments of the Government of
India and things are not considered in such a
fashion that bulk cargo can be distributed to all
the major ports of the country. It is very
surprising and shocking, that foodgrains are
being handled in bulk by Bombay, Madras and
Visakhapatnam Ports which can as well
equitably be diverted to other parts also. But it
is not done. The same is the case with oil.
Nowadays there is a lobby in some of the
Ministries. With a view to giving the supply of
salt which is a bulk commodity to some of the
eastern States there is a lobby working in
different Ministries to see that it does not go by
sea but is transmitted by rail. I believe if that
particular move is accepted by the Shipping
and Transport Ministry, it will be a great
injustice done to the Calcutta port. So I request
the Minister to see that this sort of a thing is
not accepted by this Ministry. I express this
apprehension because during the last few years
Calcutta was the main port through which bulk
commodities like tea were exported, but I do
not know due to which lobbying here, tea in
bulk were now being transported through
Kandla Port up to Kandla Port by rail. The
decision was taken here, in the Ministry of
Shipping and Transport in consultation with
the Ministries of Commerce and Finance. If
things are diverted in this way, I do not think
you can save Calcutta Port from extinction.
That is about cargo handling.

Now there is another danger and that is
about the draft of the Calcutta Port. Many a
time it has been brought to the notice of the
House that Calcutta Port is now going to be a
dry port altogether. Heavy ships and bulk
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[Shri Sardar Amjad AH] carriers are not
in a position to enter there because of the low
and inadequate draft.

The whole problem is with regard to the
40,000 cusecs of water to be despatched from
Farraka Headworks. Although there was some
decision taken and some announcement made
during the time of Dr. K. L. Rao who was the
then Power and Irrigation Minister, we do not
know what is happening with regard to that.
Nowadays it is said that the whole issue is
entangled with international matters. But
definitely the interest of our country should get
the first priority and of course in order to
maintain good relations with any friendly
country we have to give certain concessions.
But these will have to be done in such a way
that the interests of both the countries are
safeguarded and they are not prejudiced or
jeopardised. We are very much apprehensive
that the decision taken about flushing 40,000
cusecs of water from Farraka Headworks into
Calcutta Port is shelved and kept in the cold
room of the Irrigation and Power Ministry. We
are thankful to the hon. Minister for calling a
meeting of the M.Ps. from Calcutta to discuss
the conditions of the Calcutta Port. It was
probably in last June. There we have very
reasonably projected this case and the Minister
also realised the gravity of the problem, but a
decision is yet to be announced. I will plead
with the hon. Minister to give us some
assurance that the interests of Calcutta port will
be protected. I am not saying this with any
parochial notion. I am saying this because of
the importance this port has assumed for years
together due to historical and geographical
reasons. If anything has to be done to save this
port, an announcement will have to be made to
serve the trade interests of the people living in
the eastern region because Calcutta is regarded
as the headquarters of the Eastern States. If
Calcutta port has to be saved from extinction,
something will have to be done by the Shipping
and Transort Ministry without delay.

I would like to make one small suggestion to
the hon. Minister. Very often we clamour here
on behalf of the working class working in the
various sectors of the economy in this country.
It is surprising that the hon  Ministers in
charge of Shipping and
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Transport inform the union leaders of various
ports about their programme and these union
leaders assemble at the airport and railway
stations to receive them. This was at a time
when salt in Calcutta market was being sold at
Rs. 2.40 when two or three ships waiting in
Calcutta port itself to be unloaded. Bui these
labour leaders who go and receive Ministers
did not allow their workers to unload these
ships. | was very much shocked that these
Ministers who get very much elated by the
reception given to them by the labour leaders
do not take it up with an iron hand and ask
them why such labour agitation is resorted to. I
am very much interested in the welfare of the
working class and labourers, but if there is
indiscipline among them and if they act against
the interests of the community at large, then I
would plead with the hon. Ministers that they
should deal with these leaders much more
sternly.

Witli these observations, [ extend my
support to this Bill looking forward with  high
expectation that the objective which this
Bill wants to attain will be achieved.

SHRI VISWANATHA MENON (Kerala) :
Sir, the Major Port Commission conducted an
elaborate inquiry and made elaborate
recommendation also. About 127 recommend-
ations were made to the Government and we
were expecting that a comprehensive Bill
would be bro' ght forward by the Minister. But
the Minister has brought forward now a short
Bill and this is what is known as piecemeal
legislation. In the name of accepting those
recommendations, he has brought forward this
Bill. But, in actuality, the idea behind the Bill
is to strengthen the hands of the bureaucracy.
Actually, if you go through the Bill you will
find that, in the first instance, all the major
Ports are brought under one Bill which seems
to be very good. But the existing Bill has been
changed in such a way that the Chairman of
the Port Trust has been made such a powerful
man that he can make an appointment ignoring
even the Board. The autonomy of the Board
has been discarded and more powers have been
given to the bureaucracy. In the name of
implementing the recommendation of the
Major Ports Commission, this thing ha» been
put forward before this honourable



197 The Major Port Truth

House to be accepted. My humble submission, Sir,
is that the honourable Minister should have
brought forward a comprehensive legislation. By
such kind of piecemeal legislation, Sir, he is not
going to do any good cither for the port
administration or for the workers. Sir, the learned
speaker, who spoke before me, was very critical of
the workers. But 1 have nothing to say by way of
answering him except to say | he workers are not
ready to starve and die and,
so, we will fight........
SHRI SARDAR AMJAD ALI
wa? not critical of the working class.
I said that those leaders 0i* the working class
who instigate the workers not to do certain

Sir, 1

things and to do certain things which will cause a
terrific wreck so far as the people are concerned
are to be blamed. I criticised them only.
SHRI VISWANATHA MENON When
strikes take place, these things happen.
SHRI L. MAHAPATRO ; He was only
critical of the conduct of his Minister.

SHRI VISWANATHA MENON : If he was
critical of the conduct of his Minister, then it is
all right.

SHRI SARDAR AMJAD ALI : I know

when the Members on the left side speak, they
speak for the workers.
SHRI VISWANATHA MENON Sir,
with regard to the representation that has been
envisaged in this Bill, I want to draw the
attention of this House to one thing: When we
go to the Port Trust, we see that the real
repesent-atives or the real people who should
have been on the Board are not included.
After all, the workers are given two
representations and that also is done in
consultation with the unions. It means that
they have no choice and the final say is with
the Port Trust Chairman or the Central
Government. For example, a majority of the
workers may not be the followers of a
particular union. But the Chairman or the
Central Govenment may be favouring that
particular union and that person may be
appointed on the Board.  Sir, I come from
Cochin and I know what happens there. For
the last so many years, whenever the question
of labour representation arises, a
formal
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letter we used to get and finally they decide
They take one from the INTUC and another
from another union which is held by a
Congress MLA. Therefore, I know how they
do it. If you want proper representation for
the workei s, why not have an elected
representative ? Another point that I want to
stress upon is.... AN HON. MEMBER
Secret ballot.

SHRI VISWANATHA MENON ' Yes, by
secret ballot. Why can't secret ballot system
be adopted? My point is that the local bodies
must be given proper representation. If a local
body man is put, whether he is a councillor or
corporator, that would be better. In Cochin,
Sir, this system is there at present. But the
position is that three months before the
Opposition leader of the Cochin Corporation
was elected to the Port Trust.

Even now, the Central Government and the
Ministry here is not giving green signal for him to
sit on the Board. That is how it is being treated.
If the interests of the local bodies, if the interests
of the workers and such matters have to be
highlighted, it should be more autonomous, it
should be more  democratic. In the matter
of a appointments, why not the Chairman should
at least put the matter before the Board and get
their sanction? Some powers are taken by the
Centre also. The rule of big bureaucrats, IAS
people and so on, will continue.

How efficiency can be developed, that point
actually the Minister has forgotten fully in this
Bill. In this respect, I want to tell something
about my port also.  Cochin port was formally
known as the "Queen of the Arabian Sea" Now
the position is pitiable. It is a natural port,
nobody has built it up. But now because of
neglect by the Centre, it is in such a pitiable
condition. We have asked for many things.
Nothing has been given. ~We asked for an Oil
Berth.  They did not give us.  They gave us
Explosive Berth. An explosive berth in
Cochin port is really a dangerous thing, because
nearby the shipyard is being built, nearby-
there is an oil refinery.  An explosive berth is
really very dangerous even in the inter* the nation.
The Minister is not at all taking an interest in that
matter in shifting explosive berth from Cochin
port.
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[Shri Viswanatha MenonJ

So far as the workers are concerned, about
seventy per cent of the workers are temporary
even now. Why not mate them permanent? The
Ministry is not at all taking any interest.

Coming to the port, just like Calcutta, our
port also needs all this dredging work. They
have got three dredgers. Another we have
brought from Calcutta, an old one. But all these
dredgers are old and we want to repair them.
Now we have to take it to Calcutta, Bombay or
somewhere else. Why not give us dry docks?
All these things are connected with this port.
Making it a more autocratic thing it is not going
to solve the problem. Not only the Cochin port
alone, but ports all over India have got their
own problems. How to solve them? A long and
lengthy report has been submitted by the
Commission. A small matter—as how to give
more powers to the Port Trust Chairman —'has
been brought here. I agree that the Bill has been
brought lor all the major ports. I support it. But
actually what they have done is to strengthen
the hands of the bureaucracy, and that is how it
has been put forward. Leaving aside the
workers, about the traders, businessmen and all
such people who earn Foreign Exchange for ihe
Central Government. Their representation has
not been properly thought of.

When Shri Rajnarain was suggesting about
the Select Committee, the hon. Minister was
very adamant. He said : 'We have considered
this and we have brought it."' What is the use of
the Select Committee if after such a long time
this Commission has given sui report and if
such a Bill is being brought after such an
enquiry and all that, discarding 126
recommendations of the Commission?
Bureaucracy has been built up. Another Select
Committee will be useless.

When Shri Trivedi was speaking, he put in
certain very impoitanr points. I thought the
Minister may volunteer. The Minister knew
that such points are there. But ! supposed to
move this Bill and pass it because the
bureaucracy wants it, and the Minister use the
word, completely surrendered to the
bureaucracy. Sir, this will not give any
efficiency for any port. Take
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it from me, Sir, efficiency does not mean that
the bureaucracy must be given more power.
Efficiency means, people who are interested in
the port, whose interests are connected with the
'poit—just like the workers, businessmen and
such other local people—they must be eliven
more power. You must have a democratic set-
up in the Port Trust. An autonomou body must
be there. In this respect, I stress once more that
elected representatives of the workers, elected
through a secret ballot, should be on the Board.
Thank you, Sir.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : Mr. Vice-Chairman, Sir, I must
frankly state that it was not my desire to speak
or, this Bill, but having heard many speakers, I
thought I may also add my voice, being an
cxperi meed man and having worked on Bom-
ba; Port Trust for more than ten years.

Sir, development of major ports has come up
before us today after renewed Acts of 1879,
1890 and 1905. A Commission wa<*
appointed and on the recommendation of that
Commission in order to streamline the whole
Major Ports Act, this lias come up To that
extent, 1 welcome this Bill. But, according to
me, there are some lacunae in the Bill which I
would like to bring to the notice of the hon.
Minister so that on a future occasion, when he
gives a thought to it, he may take into
consideration all these aspects. Sir, everybody
would agree that the development of major
ports is linked with our international trade. If
the international trade has to increase, the
development of the port must also increase, and
it is vice versa. Now, we all know that our
international trade has been increasing and,
therefore, the major ports have to play a very
important role. I think the Commission has
recommended a number of recommendations
but the Government has taken into
consideration  three or  four  major
recommendations. One major recommendation
which the Government has taken from the
Commission's Report is that the Government
will have a right to direct the major port trust
on policy matters as and when they think fit.
Sir, I have no quarrel with that. But at the same
time [ want to draw the attention of the
Government to this.
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Let that power be not used time and again, in
season and out of season, by the officers in the
Ministry to direct the major port officers like
the Chairman and the Managers to do this and
to do that. The statutory character of the Board
should remain for the efficient working of the
major port. Another recommendation of the
Commission is that some uf the powers of the
Chairman, who is vested with all the powers of
day-to-day administration, may be delegated to
the General Managers. Sir, 1 am really sorry
and surprised that the hon. Minister has not
thought it proper to make mandatory thing the
appointment of General Managers at every
ncujor port.

I am not talking of one port with which I am
connected. I hive nothing to say to that. But,
this recommendation essentially is for other
ports. I think, it would have been wise for the
administrative purpose also if it would have
been mentioned that the General Managers will
be there and (heir powers will be so and >n
ai'd so and so.

The second point which I wanted to raise was
in connection with the development of ports.
This development can take i>la'-provided there
is discipline both in the shippers' labour and
also trade. If this discipline is not maintained, I
am afraid howsoever you may change the
Major Port Trusts Act, it will never be in the
interests of the country. I have found. Sir, that
so far as the Bombay Port is concerned,
invariably during rainy seasons we had
demanded strikes with the result that ships
were waiting not for 7 days, not for 15 days,
not for one month but for months together.
And, what were these ships containing? They
carried food, they contained fertilizer, very
important day to day necessities of life.
Therefore, a responsible labour is a must for
the development of smooth working of the
major ports.

[The Vice-Chairman (Shri Bipinpal Das

in the Chair] Sir, you have very
rightly given representation to two labour
representatives on tfce Port Trusts. We had -
liie already and you have inc reared the
number by one more it is good. Participation
by labour with the day to day management
of the Port
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Trusts would yield good results, according to
me.

Then, Sir. 1 want to bring to your kind
notice the representatives of the non-officials.
According to the Bill which you have brought
before us, most of the non-official people are
going away. You have now filled it with
officials and even where a non-official is going
to be there you have also not stated whether it
will be given to industry, trade, or anything of
this sort, with the result that more and more
power is given to the bureaucrats and 1 hope
that it will not be misused.

Sir, another point to which I want to draw
your kind attention is that so far as the Port
Trusts are concerned, a big slice or most of
their income is by way 0i' demurrage, which is
not at all good. But, the way in which powers
are now given to others, more demurrage will
be incurred, more thefts will take place with
the result that even those Ports 1'msts which
have functioning efficiently till today will
now get a bad name.

Sir, another point on which I want to draw
kind attenuon is the Port of Calcutta. As we all
know, it is a very important port, no doubt.
But, the main difficulty with the Calcutta Port,
as | have said, is the labour trouble and for this
purpose the Government of India will have to
pay greater attention so that this good port can
be used better.

Then, Sir, coming to the representation of
the State Governments, it is a good idea that
State Governments are involving themselves in
the working of major ports. But, Sir. you have
not taken into consideration a port like the
Kandla Port. Kandla does not only belong to
Gujarat, Kandla belongs to Punjab, Kandla
belongs to Haryana and Kandla belongs to
Rajasthan also. These State representatives
ought to have been given representation on
Kandla Port because that is the area which
constitutes hinterland for the Kandla Port.

And, Sir, the Kandla Port, even though it is
the mod.-rnised port, it was designed to
compete with Karachi when partition took
place, has not been fully used even till today.
To that extent. Sir, I would request the hon.
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[Shri Babubhai M. Chinai] Minister to
give a little thought to this suggestion so that
the State Governments which 1 have
mentioned get representation on the Kanclla
Port.. .

SHRI KAMLAPATI
the four states.

TRIPATHI: All

SHRI BABUBHAI M. CHINAIL: Yes. why
not? There is no other port like that and why I
am suggesting is if you involve them by giving
(hem representation on the Kandla Port Trust,
they themselves will see that the Kandla Port is
being taken advantage of by all the three States
which are not taking at present. If you
remember, we were even insisting on a broad
gauge line. Why? We were insist, ng because
we wanted to develop Kandla. Survey is
completed, I am told, and perhaps in the Fifth
Plan we may see that the broad gauge line is
there. Under these circumstances, I would
request you to kindly  consider my
suggestion.

The original Act provided that the unclaimed
goods should be sold by auction. Now the new
Bill says it may be sold by tender, private
arrangement or otherwise. [ have not
understood this new arrangement. Formerly it
was auctioned openly, open bidders were there
and now you want to do it by 'private
arrangement'. Do you want to decrease
corruption or you want to increase corruption?
I am sorry, on this point I do not agree at all
with the Bill proviso. I assure the hon.
Minister, not assure but warn that by taking
this step corruption is bound to ncrcasc.

The other point relates to the chairman's
power. Formerly, the chairman was required
to consult the Board and take decisions.
Now, in the new Bill the chairman has
been given very wide

powers.

He can even act without having consultations
with the Board. Even in financial matters the
same thing stands. It is all right that the Bill is
only for trusts of all major ports. To that
extent, | think it is all right. but as regards the
organisation of port trusts the Chairman, as I
said, occupies a very pivotal position. The
study team has rightly said that a General
Manager should be appoin .
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ted and I have also said in the beginning ih ii
this should be done.

A word more in connection with the
Bombay Port. The Bombay Port Trust is
finding that it is not fn a position to cope with
the traffic. They said that there will be a Nova
Sheva Port. We were going ahead, everything
was all right and one fine morning for reasons
best known to the Government and the hon.
Minister:—f am sure be will enlighten us on
this—it was made known that this has shelved
and it is not going to see the light of the day, at
least in the Fifth Plan. I am sorry, Sir, the
result would be two-fold. Congestion in the
dock is bound to continue and the result will
be that the shipping companies who are always
on the look out to increase the freight will have
an excuse to increase the freight. Both our
export and import trade will suffer by that.

With the best, of intentions, the Government
will be failing in their objective if they go
ahead without having a clear idea as to
whether the Bombay Port can be or is in a
position to carry on without the Nova Sheva
Port. I would request the hon. Minister to give
topmost priority to find out some money
because the Nevashiva Port was going to be
financed partly by the Bombay Port Trust and
partly by the State Government also. The
Central Government, no doubt, had a major
say so far as the financial aspects are
concerned. They should have also known the
advantages which this country would have
derived from it.

I am, Sir, thankful to you for giving me this
opportunity to make a few observations on the
basis of the experience which I had and my
views on this particular important Bill which
has been brought after about 100 years.
Thank you.

SHRI PRANAB MUKHERJEE: Sir, I am
really very grateful to the hon. Members for
makiiiu observations on this Bill and, in fact,
Sir. so many subjects have been brought
within the purview of this Bill that, you will
appreciate, it is not possible for me to touch all
the subjects which essential!) do not coma
within the ambit of fchi discussion under
ilu



205 The Major Port Trusts

present Bill. It has been criticised by some hon.
Members that the major objective of the Bill is
to concentrate power in the hands of the offices
and to destroy the autonomy of the ports,
particularly in Calcutta. Bombay and Madras.
Sir, when these 3 Acts were enacted almost 100
years back, Bombay Act in 1879, Calcutta Act
in 1890 and Madras Act in 1905—I have
already mentioned in my introductory remarks
— only two major changes took place during
the last 25 yeais, one in 1951 and another in
1958 in these governing Acts. The conditions
which prevailed when these Acts were enacted
and even when these Acts were amended in
1951 or 1958, do not exist any longer. Even
when we take the interests of the users, Sir,
perhaps you will agree with me and the hon.
Member will agree that the character of the
interest of the users in these ports has changed
considerably. In order to maintain the interests
of the users, we should think who should get
representation in the Board and whether the
public sector undertakings which are using the
port in a big way, should not be accommodated
in the Port Trust and port authorities. This is
the major objective of the Bill. In fact, Sir,
theie would have been no necessity for the Bill
if this Act was extended to Calcutta, Bombay
and Madras almost 10 years back when this
Major Port Trust Act came to exist but because
of certain reasons at that time, it was not
possible to extend these Acts to those ports.
Therefore, I do not find anything wrong in it.

It has been suggested, particularly by Mr.
Trivedi why public opinion was not sought for.
Perhaps, you will agree with me, as I have
already mentioned, the whole concept of
bringing this piece of legislation is as
recommended by the Major Port Commission.
The Major Port Commission went into the
details of all these things. They took evidence
from a large number of organisations and
institutions and, Sir, if [ remember correctly, as
many as 153 organisations gave evidence
before the Major Ports Commission and of
these 153 organisations, almost all interests
which are connected with ports this way or that
way, gave their evidence. They placed their
view points and the Major Ports Com-
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mission went into the details and as a result of
all this, they made this recommendation on
the basis of which this piece of legislation has
been brought. 00 P.M.

Sir. it has been pointed out by some hon.
Members that the Government lias nol taken
any anion on the majority of the recommen-
dations of the Major Ports Commission but in
order to grab power under tin- influence of the
bureaucracy—as pointed out by mv learned
friend, Mr. Menon—Government has hastened
this jiere of legislation ignoring the other
recommendations of the Major rorts
Commission. Sir, I can tell him that as many as
84 recommendations of the Major Poits
Commission have already been considered and
implemented. All the recommendations of the
Major Ports Commission do not require
legislation; only a very few of them require
legislation and those which require legislation
have been brought within the purview of this
piece of legislation which is before the House
for consideration. Fifty-six recommendations
of the Major Ports Commission are not
recommended as such; those are observations
and they too have been duly considered by the
Government. 1 can further tell him that only
thiee lecom-mendations of the Major Ports
Commission have not been accepted by the
Government: all the ,-est of them have either
been accepted or are still under
consideration.

SHRI BABUBHAI M. CHINAI: What are
those three.!

SHRI PRANAB MUKHERJEE: On.-is about
the setting up of a Major Ports Council and the
other two .re minor recommendations.
Therefore it is not correct to say that the
Government has not given due consideration to
the recommendations of the Major Ports
Commission. We have given full conside-
ration and it is as a result of that this piece of
legislation has been brought forward. At the
same time we have taken the opportunity of
amending certain provisions of the Major Port
Trusts Act of 19h3 in the light of tin-experience
which we have gained during the last tea
yeais.
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[Shri Pranab Mukherjee]

Sir, it has been pointed out by Mr. Trivedi
that certain provisions of the Bill will give an
opportunity to the Port authorities to act high-
handedly. He has even said that a petty port
officer can detain a ship. Perhaps his
apprehension is not correct. So far as the
responsibility of Port authorities as bailee is
concerned, it varies from port to fort. In
Calcutta it is 5 days, in Bombay it is 7 and in
Madras it is 30 days as per the p:v Act. What
we have done is that we have brought
uniformity. In respect of Calcutta we have
extended it by two days and in respect of
Madras we have brought it down to 7 days from
3U days. I do not think this is such a major
change which would i Beet the entire
performance of the major ports.

Secondly. Mr. Trivedi has also suggested
that perhaps we are making use of this piece of
legislation as an instrument to give more
powers to the Government. There I do not
agree with him. 'l hough there is a provision
that the Government can give directives to the
ports—this provision was there in the Major
Port Trusts Act of 1953—ever since this
prevision came into existence till this day no
directive has been issued to the ports which are
being administered under the provisions of the
Major Port Trusts Act. Therefore it is not
correct to conclude or perhaps it would not be
wise to say that very often the Government will
utilise this power and issue directives to the
Port authorities without reference to the
functioning and the exigencies of the individual
ports and their proV I think, Sir, it is very much
necessary to have this rower because as I have
already pointed out in my introductory speech
that the Government spends huge amcvxnt of
money on the development of these ports and it
is not merely the concern of the users only.
Today the development of the [ orts is very
much the concern of the Government which
spends huge sums of money from the public
exchequer for the ports and it would not be
proper to suggest that the Government should
net have a decisive voice in the affairs of the
ports.

At the same time. 1 cat the
hon.

Member that Government has no inn
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of interfering in the day-to-day administration
of fori 1 rusts. As has been clearly manifested
by the existing practice, diuin ten ) ears no
directive has been issued to the major Port
Trusts which are still governed and guided by
the Major Port Trusts Act. 196-v. Therefore, I
do not think his apprehension is correct.

Thirdly, it lias ben suggested, and Mr.
Babubhai Chinai has also pointed it out,
thai there is no General Manager.  Perhaps

into the Bill, he will find that though , e rait
used the words "General Manager" tons  of
the General Manager will be do !ss by
the Deputy Chairman. A provision for
the appointment of the Deputy Chairman
has been made in the Bill. In i' connection. I
can point out that though there is the post of
Geneia! Manager in Bombay and Madias,
they were not regular numbers °f the Board.
As far as the present p;o\ is com erned, they
have been made regular members of the
Roard.

Now. the question is whether we have I any
specific provision for various rep. tatives.
As I have already pointed out, there will be not
less than two labour representatives
he Hoard. An. have already
made that there should be rcpresen-iitr
ship-owners, shippers, owners of sailing vessels
ind other interests, TheGcvern-ment wants to
make the provision flexible

(se conditions may vary from pert to
port, 1 have reason to believe that this is
a wise provision because the Government is.
alter all. accountable ti Parliament, There
too v M confidence the. State
Govern- ments.  They themselves  will
have repre-ttion. Ii has been pointed
out parti-Mr. Menou why the local autho-
rities should not have rej.ersentafion. Govern-
ment has no intention that !<><'lI not he
represented...

SHIH RAM RAY: Then, why do you rti |

ion it in the. Pill?

SHRI PRANAB MUKHERIJEE; ILam
coming to that. Government lias no inten

tion ithorities should not have
representation.  Re] of n
unici-palitics or municipal CO may
hi niclr-
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SHRI RABI RAY: As you have made
provision for labour, make it Clear.

SHRI PRANAB MUKHERIJEE: Now,
please wait. For example, in Calcutta, for the
List twenty years it was represented bv Eficer,
It may not be the case in Bom-buy. In the case
of Paradip there is no municipality as such.
You will have to build it up. We should
therefore not make a general provision like
that, but there is scope whereby we can
accommodate the representative of the
municipal authorities. In this connection, I may
point out to Mi. Menon that a representative of
the Cochin Municipality has already been
accommodated on the Port Trust. It is not a fact
that the Government of India is sitting tight
over it. The Government lias given the green
signal.

SHRI VISWANATHA MENON; The
present i erson is elected. But he is not allowed
to sit on the Board.

SHRI PRANAB MUKHERJEE: The cider
has already been passed.

SHRI VISWANATHA MENON: How
many local body's representatives aie there:'

SHRI PRANAB MUKHERJEE: 1 -
there is one. I think under the present Act
they have one representative. He has also made
out a case that it is the Ministry which selects
the labour representative. This is far from
the truth.  Itis not a fact. I cannot help if his
own CITU representative is not I on the
Port Trust. He should know how the labour
representative has been selected. It is for
the Labour Ministry to conduct verification.
As a result of the verification, tin labour
unions are iej,ucsted to suggest na in the order
of preference, first and second. Usually we
appoint those persons whose names are given in
first preference. It is not a fad that the
Ministry of Shipping and Transj is interfering
in the appointment of labour
repiesentatives on the Port Trusts....

SHRI L. MAHAPATRO: Is there any kind
of magic in the verification?

SHRI PRANAB MUKHERIFE; My hoi*,
friend is coming from Oris'a. I can tell him that
more opposition parties are repie-
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seated on the Dock Latv 1 and
the

Port Trust Board than the INTUC union. II
there led been souse magi'- perhaps the picture
wou'd have been otherwise Therefore he
need not In- worried over it.

SHRI VISWANATHA MFNOX: Wi ,.t
r; your objection to election b\ \
idiot?

SHRI PRANAB MUKHERIJEE: I have no
objection.  There too. though it is not
abject, 1 can tell him that perhaps they
ua consult th, ir senior trade u.iiori leaders
and si er they cull' <ome toa a
sersus in the National Laboui ( onvjntior.
i

As far as the representation of the labour
representatives in the various bodies is con-
cerned, if all the central trade unions ran arrive
at an agreement, perhaps it would be easier for
the purpose. Please go through the proceedings
of the National Labour Convention and see
which decision you took therein.  Therefore,
this is not the position.

bier point which I would like to bring to
the notice of the hon. Member:; ii this, li has
been suggested that perhaps all tin-ports are
not sufficiently developed and thai port
facilities have not been created. It is not a
fact. Almost every port has been lined
during the Fourth Five Yeai Plan.
development scheme have already been taken
up. Spill-over schemes will continue in the
Fifth Five Year Plan. 1 can give some figures
alum the handling of traffic. Except
alcutta or at one or two other ports, every-
¢ the quantum of traffic handled has con-
siderably increased. For Calcutta, including
Hildia. from 7.9a million tonnes in 19G8-G9, it
has come down to 6.28 million tonnes in 1973-
74. In Bombay it has increased from 16.29
million tonnes in 1968-69 to 18.71 million
tonnes in 1973-74. In Madras it has increased
from 5.45 million tonnes in 1968-69 to 7.77
million tonnes in 1973-74. In C.o< bin, it has
decreased from 5.17 million tomes in 1968-69
to 3.71 million tonnes in 1973-74. hi
Visakhapatnam, it has decreased from 3.29
million tonnes in 1968-69 to 8.05 million
tonnes in 1973-74. In Kandla it has increased
from 2.00 million tonnes in 1968-69 to 3.1 1
million tonnes in 1973-74. In Murnmgao
it has
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[Shri Pranab Mukherjee] increased from
8.80 million tonnes in 1968-69 to 14.34
million tonnes in 1973-74.  In Paradip it has
increased from 1.24 million tonnes in 1968-
69 to 2.29 million tonnesin 1973-74.

SHRI RABr RAY
for Paradip?

What is the target

I
SHRI PRANAB MUKHERJEE: The
target is 2.5 million tonnes. The reason for
the decrease is not the handicap of the port to
accommodate but because of the shortfall in
the iron ore exported as a result of which
the traffic was not up to the expectation and
up to the target. It is not correct to say
that the development of the ports has not
taken place. | entirely agree with
hon. Members when they suggest that the
level of development to which we should
have reached, we have not been able to
reach,So many constraints are there, and at
the same time

st Tt T FIEEnTE 9,
# T3tz FE FEAT AEAT L K OHAL
wgEg &t g feemmr =Sear 7Ot
72 /31 & & qvrdr §1 SAaTiE

AE & TE 2 WA AaAT weTAl

st omwEr mwrE A AT Fwartt
fer &1 z@q ¥® FIT #H AW

SHRI PRANAB MUKHERIJEE : I am
coming to it. It is a fact that the Chief Mini-
ster of Orissa met my senior colleague and
we had a discussion, and it is undei the con-
sideration of the Government to have a
steering committee to look after the problem
of Paradip Port so that we could fulfil the
targets. There are three problems about
Paradip. One is the problem of coordination
among the three agencies, the MMTC, the
railways and the port authorities. The second
is the development of the infrastructure of
the Paradip Port itself. And the third is how
to finance the Paradip Port. And one of the
old demands which the State Government is
pressing is, as is known to the hon. Members
from that State, as already pointed out, the
reimbursement of Rs. 16 crores.  That
comes under
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this. And all those problems have been con-
sidered and discussed by the Chief Minister of
Orissa with my senior colleague. And for-
tunately, 1 was there. I myself ha\e gone to
Paradip and I have seen things there. And it is
our sincere effort to see that the handicap from
which Paradip Port is suffering is done away
with.

SHRI KAMLAPATI TRIPATHI : Paradip
will be developed with patience.

SHRI PRANAB MUKHERIJEE : I would
nni like to deal with the ship-building or the
Farakka water and any of these things because
we have answered these questions many a time
either on the Boor of this House or the other
House. The Bill has nothing to do with it.

SHRI RABI RAY : What is the report of the
Expert Committee on the location of the ship-
building yard?

SHRI PRANAB MUKHERIJEE :
possible to lay it on the Table of the House.

It is not

SHRI RABI RAY : But have you received
it?

SI TRI PRANAB MUKHERJEE :  We have
not only received it, we have taken s< also on
it. Some foreign consultants been appointed
as a result of the recommendations of this
report.

SHRI BABUBHAI M. CHINAI ; What-
about the position of Nhova She* a near Bom-
bay ?

SHRI KAMLAPATI TRIPATHI : That
matter is still under the considi ratioi of the
Planning Commission. So far as the Shippii g
and Transport Ministry is concerned, we are
out. to get the support of the Planning I mission
and the Finance Department also. The Finance
Department, perhaps, is experiencing some
financial stringency nowadays. But it is not
going to be postponed. 1 hope it is bound to be
taken up by the Government. Recently I visited
Bombay. There the Government and the Port
authorities also have insisted on this point
because U) Nhova Shcva port is developed and
taken up no further development of the
Bombay port is possible. That we know.
If we dea
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it is going to be definitely a loss to us. The
more the delay the more the loss so far as this
port is concerned.

SHRI PRANAB MUKHERIEE : I think I
have covered all the points.

THE VICF-CHAIRMAN (SHRI BIPINPAL
DAS) : The question is:—
'That the Bill to amend the Major Port
Trust Act, 1963, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS) : We shall now take up clause by-clause
consideration of the Bill.

Clauses 2 to 40 were added to the Bill.

Qlame 1, the Enacting Formula and the
Title were added to th'. Bill.

SHRI PRANAB MUKHERIJEE : Sir, 1
move :

"That the Bill be passed."
The question was proposed.

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS): Not more than five minute
each.

SHRI L. MAHAPATRO : Sir, I just want to
make one observation.

THE VICE CHAIRMAN (SHRI BHIN-
PAL DAS) : No, I am sorry. You have already
spoken in the First Reading. Dr. R tmkripal
Sinha.

SHRI L. MAHAPATRO : I will Blush in
just five lines. It is as a result of observations
made by the Minister. He said that Paradip
port is going to face financial difficulty. That
is exactly what I wanted to point out. It is said
that there is going to be slashing of the Annual
Budget by Rs. 40 crores. That is, the budget
would be reduced from Rs. 150 crores to Rs.
110 crores as far as shipping and transport is
concerned. That means shipping would be very
badly affected. That is what I want to know.

o TH T fag: iwe,
gz fagas ga® Iw & @ e
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2, FECNE ? 349 wAw vEAr #
A qRIAT wawar F faw @ oz
FATAT AT T gAA HEw TEAr )
T OWAT WA, T WEA %1 4Z
Faard fr off wqw F oot wqa
FECNg #7991 &1 & I 97
fresr aqf 7 o & ;A ww
TE AT AT 2 e gHa
Fr oAz 7 fF ozw oqdt dm #
qoE & JETEE IWA & grar
2 OWT oSEY o W o w2
A R nEr 2, qEl wEw wEw
fagre s sav Fm@m F am-ma
S oG § AE ' AT WA wEEr

FRTE AU wmEr @ osw o6+
TN FATS W7 YAd & g9 H OO
q AwEET I FTH FT gy
& qE, AA G wAEAT ¥ IHET
gq=a fear s few,  ged
fagre o1z 9df 37z wawr % i1 afzar
T A g IA W § AT &7
WATAT ®T ST AT qoy ¥ M
adr dFengl uv 0w we §

AT ATAMNE T A AT A
UET B OIRE1 ZW & A= e
HogEt g7 97 gt gWr s
94 FIT | FAEET TR A

A1 zAMET ¢ oAz oft @gw wEfew

443

Fam fe g=fmr zawr = g, A
THE AT 774 F fAu, gw fei
% fam, w@w 7% § w6

aom

EET?

o 7ERT s w&i (I wEw):
WA Wil wgEg § fam avE

F 3E7 fawr wF @i¥ H .
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[y =z wwr ani]
af fasm aw aE FEAr F W
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TN A FA4q IAT AF & A
qawl 1 afew FAEAT FT A TZTA
g 49 faFm, AT TEAT FA
¥ fao ) wewe 7 F AEAT ATEAT
g fe sar g @1 = www T
3 e owdt 5 w7 afzdi & drvamE
1 fasfas fegr ow o wETs
FT O q ZTHA 34 AZAT H AT
a1 ®F WE A% 92 AWA 2
g AT 9w 5z 2-Hun
¥, oz FWar AWEE 2 O0F FAT
WA w1 gz A Zwel faar 2 owi
frgr 25 &t F w7 WA g
g1 fgarm 2, SA¥1 T A
T AT A g AfEA T owa W
EwrEar §ev # f® ogure g
q4 w7, g7 a¢ "7, 94 4 afs=w
W OWl,FW T AW UF ToA 08 g
g g @ gfaar oAz @ oaF gav-
MET T HFEAA TE O§R, W AE
1 fasmwr wa aF &N ogw, 7
NI AT B—FAT EW HIHTT A
e 7 geg § 5 e faar
¥ WITTCH ATE T OFW A AW 2
ZoAd4 AT A% Fzomg gwre i
wrr qfesdt =t 0 fawfar 4@
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R ¥ AT FTONE A
FTwgar ?

ﬂj- THHT

SHRI SALIL KUMAR GANGULI (West
Bengal) : Sir, I will take only one minute. I
regret that local bodies like the Improvement
Trust or the Calcutta Municipal Corporation
have no representation on the proposed Port
Trust authority. That is one aspect.

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS) : He has already answered that point.

SHRI SALIL KUMAR GANGULI
All right. Then, in 1947 when we achi>
our independence, about 60,000 seamen used
to be recruited from the Calcutta Port. Now
umber has come down to only 7,000.
Something must be done about this. Even
in respect of foreign-going vessels, I think
<ialcuti i Port........

SHRI L, MAHAPATRO : From the
i coast, there is no proper recruitment.

SHRI SALIL KUMAR GANGULI : Re-i
ruitmenl from the eastern coast is not quite fair,
is nor proportionate to the recruitment of other
ports. I would request the hon. Minister to look
into the matter and do something about it.

Finally, I would like to say that there is no
point in having a major port at all if there is no
water in it. The Assam valleys are being
flooded every year by the Brahmaputra river.
A canal joining the river Ganga with the
Brahmaputra will achieve two purposes: it will
save the"Calcutta port and it will control the
Hoods in Assam

This matter may be taken up by the Ministry
with the appropriate Ministry of the Govern-
ment and with the~Cabinet so that Calcutta
Pott might ultimately be saved, if we want to
save the major port in eastern India. That is all.

~SHRI PRANAB MUKHERIJEE : Only two
or three points have been made out. I have
already replied to the other points. The point
about connecting Banaras or Allah to Calcutta
through the Ganges does not fall within the
scope of this Bill. For that we
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have already established a he Central
Inland Watersion. They are looking into it as
to how far
the water-way can be utilised between the vari
ous parts of the country. Then regarding the
development of Calcutta Port, I may fell the
ho ami-able Member whole concept
of Haldia Pott is to the deficiencies
of Calcutta Port; it if only for that Haldia is
ruining up and is expected to be
commissioned before the middle of 1975.
Regarding the third thing which Mr. Ganguli
pointed out, perhaps it is not within the
purview of the

discussion, but anyway, tlie o ment
is very much alive to the problem of getting
adequate Fresh water for the survival of

Calcutta  Port. Tue.se points are being dis-
cussed at various levels.
THE VICE-CHAIRMAN (SHRI

BIPINPAL DAS) : Tin- question is :

"That the Bill be passed".

The , motion was
adopted,

THE UNIVERSITY OF HYDERABAD
BILL, 1974

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN! : Sir, I beg to
move- -

"That the Bill to establish ami inc. , | a
teaching University in the Stan of Andhra
Pradesh and to provide for matters connec
ted therewith or incidental thereto, as
passed by the Lok Sabha, be taken into
consideration."

Sir, this Bill has arisen out of a decision
that was taken as a part of the Six-Point For-
mula regarding the State of Andhra Pradesh,
and it was in this connection that the
honourable House will recall that the
Constitution was amended and Article 371E
was added to the Constitution and ratified
duly by the requisite number of States which
has come into force, which gives to the
Parliament the authority to establish a Central
Univi in the State of Andhra Pradesh. In
connc with  this particular Amendment
1 would
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h is come into effect only recently

from July 1, 1974—this Amendment
utio md therefore the Govern
ment has taken the earliest possibly
opportunity

of coining before Parliament with this parti
cular Bill. There is a strong feeling in the
State oJ desh that the University
should be established without arrj delay what
soever. There is a further desite that the
University should start functioning as soon as
possible. When this decision was first taken,
1 had appointed a committee under tin-
chaii-

ihipofDi. George Jacob, Chairman "of the

Uni\( its ~ Commission,  winch
went into ta cts of the problem about
of the University, about its

jtti isdictio ad s. on 1 In co
amittee

made a number of recommendations not
only with regard to the nature of the Uni-
. itself but « hat type of academic activities
mid undertake, etc. and it has also pre
pared the draft, of the legislation, the main
points of the legislatifefa, I would like to
express my api ecia ol mi efforts of
Dr.

Jacob and his colleagues in doing this work
for us it ry, veiy, short time. This Bill
has a number of interesting features whit a
rather diffeient from some of the othei L'ni-t
would briefly mention some'of The Bill is
aheady before 1c Members and 1 am sure it
must have been studied.

The first major point i, that it is going to
be a unitary university and that it would
uol affili te any institutions. However, there
isini in h I would like to clarify that
we have put in a new idea in this Bill which v,
is not recommended by the Jacob Committee
and that was the wuniversity should be
authorised to set up other campuses, if it so a
Hyderabad, but within the Stan oi Vndhra
Pradesh, This wc did because the whole
concept is that the Univesity will take up
interdisciplinary studies, which I sh I! refer to
in a few minutes, and may therefore hud it
desirable to set up one or two other campuses.
lint these campuses will be ol' the v.111 be the
integral parts of the Uni.

ler.



